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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.694 of 2023

In the matter of:

In Re: News item appearing in Hindustan Times dated 26-10-2023 titled as UN
Predicts groundwater level in India will reduce to low by 2025 addressed to State
of Uttar Pradesh through the Secretary, Department of Water Resources.

IN COMPLIANCE WITH HON’BLE NGT ORDER DATED 26-07-2024, AN
ADDITIONAL REPLY FILED BY RESPONDENT NO-20, STATE OF
UTTAR PRADESH

1. That in view of the Original Application No 694/2024- News item titled

“UN predicts groundwater level in India will reduce to ‘low by 2025’
appearing in Hindustan Times dated 26.10.2023 which was listed before
the tribunal for hearing on date-26.07.2024. On the date of hearing
Hon’ble NGT has passed an order in which the effective portion of the

order is as —

“18. We also make it clear that all States Respondents, who have already
filed their response/reports, shall ensure their representation before
Tribunal on the next date either through any authorized representative or
through Counsel, failing which we will be compelled to direct for personal
appearance of concerned Secretaries and may also pass further stringent

order as the situation may demand.
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19. All Respondents shall also explain by filing reply/additional reply, as
the case may be, placing on record as to what considerations are taken
into account while granting permission for extraction of groundwater
particularly for commercial or industrial purposes in OCS areas, i.e.,

Over-Exploited areas, Critical and Semi- Critical.

20. List the matter on 12.09.2024

21. A copy of this order shall be forwarded to all the respondents by
Registry forthwith for compliance.”

In compliance with the above order the additional reply/ response on behalf of
Respondent No- 20 State of Uttar Pradesh in terms of the considerations that are
taken into account while granting permission for extraction of groundwater
particularly for commercial or industrial purposes in OCS areas, i.e.

Over-Exploited areas, Critical and Semi-Critical are follows-

1. That for protecting, conserving, controlling and regulating
groundwater to ensure sustainable management of Groundwater in
the state of UP, especially in stressed rural and urban areas of Uttar
Pradesh, UP has enacted Groundwater Management and Regulation
Act- 2019 in the State of UP on 02 October 2019, A true copy of the
Groundwater Management and Regulation Act- 2019 is annexed here
as Annexure-1 and further Groundwater Management and
Regulation Rules 2020 on Feb 25th, 2020. A true copy of the

Groundwater Management and Regulation Rules 2020 is annexed
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here as Annexure 2. It extends to the whole of the State of Uttar

Pradesh.

. That it is pertinent to mention here that the groundwater users are
broadly categorised into 02 major categories in the said act -
e Domestic and Agriculture Users

e Industrial/ Commercial/ Infrastructural/ Bulk Users

. That it is respectfully submitted that with the reference to abstraction
of groundwater, services like Registration of wells, Grant of
Authorization (NOC) for the construction of New wells, and
Renewal of existing NOC are being provided by an online web portal
(http://upgwdonline.in) which is also integrated with Nivesh Mitra
Portal of Government of Uttar Pradesh.

. That it is pertinent to mention here that for the efficient management
of services, a decentralised system has been created by establishing
the “District Groundwater Management Council” in each district of
Uttar Pradesh. District Groundwater Management Council, headed
by District Magistrate is the overall unit for the management and
regulation of Groundwater resources at the district level. Further, all
the district-level officers of the concerned department have been
nominated as members of the council. A true Copy of the District
Groundwater Management Council Order is annexed here as

ANNEXURE - 3.


http://upgwdonline.in/

2249

5. That it 1s pertinent to mention here that the District Council is
empowered to approve/ reject the online Application of NOC/ Reg.
of wells received on web portal and also to ensure compliance of all
the aforesaid conditions imposed while granting Registration/ No

objection Certificate.

6. That it is pertinent to mention here that A Nodal officer has also been

nominated in every district to facilitate the district councils.

7. That it is respectfully submitted that the Exemption made under the
Act from seeking NOC for domestic and Agriculture users in all
areas of the state of UP.

8. That it is respectfully submitted that under the Section-12(1) of the
aforesaid act a Ban on new well construction in Notified Areas (Over
Exploited, Critical) has been decided and in this it is stated that “No
person or group of persons or institutions or agency or establishment
shall construct / sink new well for commercial, industrial,
Infrastructural, and Bulk use including construction of boring/ tube
well under government schemes within the notified areas, expect Govt.

Schemes of drinking water supplies and tree plantations”.

9. That it is respectfully submitted that the Exemption is also made
under the Act from Seeking NOC to Micro and Small Enterprises for
drawing less than 10 KLD GW in Notified or Non-Notified areas but

it is mandatory to have registration of bore well / tube well. Further,
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users registered under the MSME category are allowed to get NOC in
notified areas also with the condition to comply with all the
conditions made under NOC. A true copy of the Order for Relief in
Section 12 for MSME Users under the Groundwater Management
and Regulation Act 2019 is annexed here as Annexure 4. A true
copy of the Order for relief in granting NOC for Micro Small Users
for extraction of GW below 10 KLD under the Groundwater
Management and Regulation Act 2019 is annexed here as Annexure

S.

10. That it is pertinent to mention here that it is important that the
conditions imposed while granting NOC are as below:
a) No Objection Certificate shall be granted only in such cases
where local government water supply agencies are not able to supply
the desired quantity of water.
b)  All industries abstracting ground water in excess of 100 m*/d
shall be required to undertake annual water audit through consultants
empanelled by CGWA.
c) Construction of observation wells(s)/piezometer(s) within the
premises and installation of appropriate water level monitoring
mechanism shall be mandatory for industries drawing/ proposing to
draw more than 10m*/day of ground water and. Monitoring of water
level shall be done by the project proponent.
d) The proponent shall be required to adopt roof top rain water
harvesting/ recharge in the project premises or in the assessment unit

as decided by the District Groundwater Management Council.
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e) Injection of treated/ untreated waste water into aquifer system is
strictly prohibited.

f)  Industrial users are required to submit NOC issued by UPPCB
while applying for grant of NOC.

g) Industries which are likely to cause ground water pollution e.g.
Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure
prevention of ground water pollution.

h) Installation of Sewage Treatment Plants (STP) shall be mandatory
for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car

washing, gardening etc.

11. That 1t 1s respectfully submitted that a dedicated task force has also
been constituted by the District Magistrate of concerning district for

verification of facts submitted by an applicant.

12.That it is pertinent to mention here if any commercial, industrial,
infrastructural and bulk user of ground water contravenes or fails to
comply with any of the provisions of this Act, shall be punishable
with fine as prescribed under section 39 of Act. Offences under this
Act shall be cognizable and triable by a judicial magistrate of first

class.

13.That it is pertinent to mention here if any commercial, industrial,

infrastructural and bulk user of ground water or any drilling agency



2252

fails to comply with any of the provisions of Act or Rule shall be
punishable with fine of 2-5 lakh rupees or imprisonment of six month
to one year or with both, in case of first offence. Penalties shall be

doubled on repetition of the offences.

14.That it is respectfully submitted that the Polluting ground water is
provisioned as serious offence under this Act, and if any user found
guilty for the same, penal provisions are made with imprisonment of
2-5 years with fine of 5-10 lakh rupees. In case of repetition of the

same, imprisonment for 5-10 years with fine of 10-20 lakh rupees.

With these steps the taken into account while granting
permission for extraction of groundwater particularly for commercial
or industrial purposes in OCS areas, i.e. Over-Exploited areas,

Critical and Semi-Critical areas of the state of UP.
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News ltem titled "UN predicts groundwater level in India will reduce to ~10
........................ ! ‘lqy\"f_lg_\_ 2025' appearing in Hindustan Times dated 26.10. 2023~+="
AFFIDAVIT

..f Rﬁdés’n (uflar Prajapati aged about 52 years s/o Sri Hari Ram Prajapati
ed as Special Secretary, Namami Gange and Rural Water Supply

Department, Uttar Pradesh, Lucknow and Additional charge as Iiirector, Ground {

Water Department, U.P. Lucknow having an office at presently in Lucknow.

1. That I am posted as stated above and well conversant with the facts of the present [ ®

case and as such competent to swear this affidavit before this Tribunal.
2. That the accompanying report has been drafted by our counsel upon my instructions.

3. That the contents of the accompanying reply are true and correct and the knowledge

has been derived from official records and nothing material has been concealed
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No. 1468(2)/LXXIX-V-1-19-1(ka)-14-19
Dated Lucknow, August 7, 2019
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Bhoo-Garbh Jal
(Prabandhan Aur Viniyaman) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 13 of 2019) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August'5, 2019. The Laghu Sichai
Evam Bhoo-Garbh Jal Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH GROUND WATER
(MANAGEMENT AND REGULATION) ACT, 2019
(U.P. Act no. 13 of 2019)

[As passed by the Uttar Pradesh Legislature]

AN
ACT

fo provide for protecting, conserving, controlling and regulating ground water to ensure its
sustainable management in the State, both quantitatively and qualitatively, especially in stressed rural and
urban areas, and for matters connected therewith or incidental thereto,

WHEREAS uncontrolled and rapid extraction of ground water has resulted in alarming situation of
declining ground water levels and depletion of ground water reservoirs in many parts of the State, both in
rural and urban areas;

AND WHEREAS groundwater, being the single most important source of water for domestic,

agricultural and industrial uses, is the backbone of drinking water, food and livelihood.security in rural and

urban areas;

AND WHEREAS a serious groundwater crisis prevails due to excessive overdraft and groundwater
contamination; ' '

AND WHEREAS development of ground water is the need of the State, its management, control and
regulation specially in over-exploited and critical areas is also the need of the hour for protection and
preservation of this precious resource; . :

AND WHEREAS it is also expedient to provide for conservation, protection and development of
ground water resources for the purpose of proper augmeniationfrécharge of ground water in stressed areas
and to prevent ground water pollution by maintaining or restoring wholesomeness of ground water quality
thereof in the State; ; ;

AND WHEREAS the equitable and environmentally sound regulation of groundwater can contribute
to tackling some of the most important challenges of our times, including climate change;

AND WHEREAS water is unitary in nature, requiring the integration of surface water and
groundwater, has integral links to land and vegetation and has an intricate relationship with rainwater
(through natural recharge); :

AND WHEREAS grouﬂ'dwater in its natural state is a common pool resource and
the Supreme Court of India has applied the public trust doctrine to groundwater, in recognition that private
property rights in groundwater are inappropriate given the emerging status; conflicts and dynamics of
groundwater; d '

AND WHEREAS the State Government has; after careful examination of all related aspects, decided
that it is expedient and necessary in the public interest to manage and regulate the extraction and use of
ground water judiciously in any form and also to conserve and protect ground water in the stressed areas of
the State and that shall be accorded the highest priority in both planning and management;

AND WHEREAS a new Jegal framework (with norms, principles, procedures and institutions
suitable to address contemporary and imminent challenges) is required to ensure the qualitative and
quantitative sustainability of groundwater resources and equity in groundwater use;

' AND WHEREAS the State Government has, after careful examination of all related aspects, decided
___that in the public interest the first right to use of ground water would- be for drinking, domestic-and cattle

wee e ST,

it

192_RPH_Eng Data 4 Vidhaika Folder (Adhiniyam_2019)

32




2278

24 TR T SR TOTE, 7 3FTRE, 2019
IT IS HEREBY enacted in the Seventieth Year of the Republic of India as
follows:-
CHAPTER -1
PRELIMINARY
Short title, extent and 1. (1) This Act may be called the Uttar Pradesh Ground Water (Management
COmameneEmant and Regulation) Act, 2019, \

(2) 1t extends to the whole of the gtate of Uttar Pradesh.

(3) It shall come into force on such date as the State Government may, by
notification in the Gazette, appoint and different dates for different areas may be
appointed.

(4) Penal provisions made under this Act shall not be applicable on domestic
and agricultural users of ground water.

Definitions 2. (1)In this Act, unless the context otherwise requires,-

{aj 'Appropriate Authorities' means 'Gram Panchayat Ground Water
Sub-Committee'; 'Block Panchayat Ground Water Management Committee’;
‘Municipal Water Management Committee' and the 'District Ground Water
Management Council’; '

(b) ‘Aquifer’ means an underground layer of geological formation,
group of formations or part of a formation, comprising fractured rocks, sand,
gravel and like sediments, that is sufficiently porous, permeable and saturated
with water and that transmits/accepts and yields significant quantity of water
to a well or spring;

(c) ‘Bhoojal Sena’ means group of persons constituted in every district
of Uttar Pradesh for carrying out ground water awareness programs;

(d) ‘Block Panchayat Ground Water Management Committee’
means the Block Panchayat Ground Water Management Committee
constituted under section 4; :

{é) ‘Bulk User’ means a person or a group of persons including any
establishment such as hotels/lodges/private residential buildings/housing
colonies/resorts/private hospitals/nursing homes/ business complexes/malls/
water parks, which extract and use ground water for the purpose of his or her
or their operational water needs; :

(f) “Central Ground Water Board® means. the Central Ground Water
Board, Ministry of Water Resources, River Development and Ganga
Rejuvenation, Government of India; )

(g) ‘Commercial nser’ means a person or a group of persons including
any institution or any agency or any establishment who or which extract and
use ground water for the purpose which directly or indirectly benefits his/her
or their business or trade to make financial gain or profit;

(h) ‘Development A’i]th'or!ty’ means a District Development Authority
in the State of Uttar Pradesh;

(i) ‘Distriet Ground Water Management Council’ means the District
Ground Water Management Council constituted under section 6;

(j) 'Drilling Agency' means an establishment, owned by a person or a

class of persons or an institution, who or which is involved as a part of trade
thereof drilling wells/tube wells for extracting and use of ground water for any

--purpose::such--as-domeéticfdrinking/commeﬂ:ialfindﬁsu'ia]!buIkl--infra-structure- e i

. use;
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(k) ‘Environmental flows’ refer to the quality, quantity, and
timing of water flows required to maintain the components,
functions, processes, and resilience of agquatic ecosystems ihat
provide goods and services to people;

(1) “‘Gram Panchayat Ground Water Sub Committee’ means
the Gram Panchayat Ground Water Sub Committee constituted under
section 3; )

(m) ‘Ground Water Department’\'}means the Ground Water
Department of the Government of Uttar Pradesh;

(n) 'Ground Water Quality Sensitive Zone' means such an
area where  quality of ground water is affected 'with high
levels/excessive concentration of chemical elements, physiochemical
constituents, heavy metals and bacteriological contamination,
resulted due to geogenic or anthropogenic causes;

(0) ‘Ground Water Resource Estimation Report® refers to
the latest approved report, based on the Ground Water Estimation
Committee methodology, prepared by the Ground Water Department,
Uttar Pradesh and Central Ground Water Board for block-wise
assessment of groundwater resources including categorization of
blocks into over-exploited, critical, semi-critical and safe categories;

(p) ‘Ground Water Security Plan’ means a plan to be
progressively based on . available hydrogeological informations and
shall include such measures/interventions which are awa-speaﬁc and
hydrogeologlcaﬂy feasible; :

(q) "Ground Water' means the water occurring in its natural
state below the ground surface in the zone of saturation and that can
be extracted through wells or any other means or emerges as springs
and base flows in streams and rivers;

(r) 'Industry' means any business, trade, undertaking,
manufacture or calling of employers, carried out with a motive to
make any gain or profit, and includes any calling service,
employment, hardicraft, or industrial occupation or avocation wof
workman or any systematic activity carried on by on-npemhw
between an employer and his workman (whether such workman are
employed by such employer directly or by or through any agency
including a contractor) for the production of goods;

(s) ‘lnfrnstructurnl User’ means a person or a group nf persons
including a firm or any company, who or which extract and wse
ground water for the-purpose of carrying out such activitiesfprojects
which are directly related to infrastructural development;

(t) ‘Municipal Water Management Committee’ means the s
Municipal Water Management Committee constituted under
section 5; ro -

(u) 'Notified area' means the area notified as such under
section 9 which mciudes Over-exploited, Critical blocks and Stressed
Urban Areas; -_

(v) ‘Pani Panchayat’ means a group of persons constituted at
pond level for maintenance and conservation of ponds;

(w) "Pollution' means such contamination of ground water or
surface water or such alteration of the physical, chemical or biological
~ properties of water or such discharge of any sewage, Plastic,
Thermocol or trade eﬁluent or of any other hquad, gseousa: solid -
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substance into ground water (whether directly or indirectly) as may, or is
likely to, create a nuisance or render such ground water harmful or injurious
to public health or safety, or to domestic, commercial, industrial, agricultural
or other legitimate uses, or to the life and health of animals or plants or of
aquatic organisms; _

(x)*Rainwater harvesting’ means the technique or system of collection
and storage of rainwater, at micro watershed scale, including roof-top
harvesting, for storage or for recharge of groundwater; '

(y) ‘Rural Areas’ means those areas which are not classified as Urban
Areas; _ ;

(z) “State Ground Water Management and Regulatory Authority
means the Uttar Pradesh State Ground Water Management and Regulatory
Authority established under section 7; '

(aa) 'Urban Areas' means the areas notified by a development authority
or a municipality or a regulatory body as the case may be, excluding such
areas/lands as are classified for agriculture use:in the master plan of a
development authority or a municipal ity or a regulated area;

(ab) "User of ground water' means a person or class of persons or an
institution who or which own or use or sell ground water for any purpose
including domestic use made either on personal or community basis and
includes an industry, a commercial user, a bulk user, a company or an
establishment whether government or not but does not include a person or a
class of persons or an institution who or which use ground water drawn from
well by manual or animal devices such as hand pump, rope and bucket,
Persian wheel etc.;

(ac) ‘Water and Sanitation Committee’ means 2 committee
constituted in each gram panchayat for planning, monitoring, implementation
and maintenance of water and sanitation schemes;

(ad) "Water User Association® means an organization of elected people
consti_tﬁted at canal outlet level for managing and maintaining irrigation water
system; . '

{ae) "Well' means a structure sunk for the search or extraction or
rechar\ée of groundwater and shall include open well, dug well, bore well,
dug-cum bore well, tube well, infiltration gallery, recharge well or any of their
combination or variation, which, could be utilized for extraction of ground
water, recharge ground water.

(2) Words and expressions used but not defined herein and defined in any law
for the time being in force shall have the same meaning respectively assigned to them
in the respective laws.

CHAPTER - II
INSTITUTIONAL FRAMEWORK

3. (1) There shall be constituted a Gram Panchayat Ground Water
Sub-Committee in every Gram Panchayat, which shall ‘be the lowest public unit in
rural areas \ir'_ithin a block to protect and manage grou'ﬁdwater resources under this
Act. ' :

(2) The State Government shall, by notification in the Gazette, within three
months of the constitution of District Ground Water Management Council, issue
direction tothe District Ground Water Management_ Council for constituting the

Gram Panchayat Ground Water Sub-Committee, which shall consist of,-

“:_-'.;_'(a}'if-_'a':'f;‘hairperson---- Gram-?radhan;..... D

(b the Member Secretary - Gram Panchayat Secretary;

o
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(c) three Members as representative of Gram Panchayat, having field
knowledge of water resources to be nominated by the Block Development
Officer;

(d) two Members- of Bhoojal Sena/Pani Panchayathater User
Association/Water and Sanitation Committee to be nominated by the Block
Development Officer;

(e) two Members as representative from concerned departments working
at Block Level to be nominated by the Block Deve}opment Officer.

(3) The terms and CO!‘IdItIOl’lS of the service of the Members shall be such as
may be prescribed.

(4) The functions of the Gram Panchayat Ground Water Sub—Commlttee
shall be,-

(a) to collect mformatlon from all sources;

(b) to prepare the Gram Panchayat Ground Water Securlty Plan as

provided under section 13;

(c) to carry out sucih other functions, as may be prescribed.

4. (1) There shall be constituted a Block Panchayat Ground Water
Management Committee, which shall be a public unit at block level for overall
management of ground water;

(2) The State Government shall, by notification in the Gazette, within three
months of the constitution of District Ground Water Management Council, issue
direction to the District Ground Water Management Council for constituting the Block
Panchayat Ground Water Management Committee, which shall consist of,-

(a) the Chairperson - Block Pramukh; :

(b) the Member Secretary - Block Development Officer {BDO),

(c) three Members.as representative of Gram Panchayat, having field
knowledge of water resources to be nominated by the District Magistrate;

(d) two Members of Bhoojal Sena/Pani Panchayat/Water User
Association/Water and Samtat:on Committee, to be nominated by the District
Magistrate;

(e) two Members as representative from concerned departments working
at Block Level to be nommated by the District Magistrate.

(3) The terms and condmons of the service of the Members shall be such as
may be prescribed.

(4) The functions of the Block Panchayat Ground Water M_anagement
Committee shall be,- : 1

(a) to prepare an overall Block Level Ground Water Security Plan by
consolidating Gram Panchayat Ground Water Security Plans, each prepared in
cluster of at least ten number gram panchayats, according to the guidelines as
may be formulated/prescribed;

(b) to monitor the implementation of Block Panchayat Ground Water
Security Plan; : '

(c) to register all, the wells within the notified and non-nouf ed areas
other than those of existing commercial, industrial, infrastructural and bulk
users as per the provisions of sub-section (2) of section 10 and sub-section (2)
of section 11 within the territorial jurisdiction of respective block;

(d) to carry out such other functions, as may be prescribed.

5. (1) There shall be constituted a Municipal Water Management Commlttee,
which shall be the lowest pubhc unit for managing water in urban areas in an
integrated manner. ;

(2) The State Government shall, by notification in the Gazette wrthm three

months of the constitution of:District Ground Water Management Council, issue

direction to-the District -Ground Water Management Council- for. constltutmg the

Block Panchayat
Ground Water
Management
Committee

Municipal Water
Management
Committee

i1

Mumetpal Water Managemem Comm;ttee whxch shall consist of -
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(a) the Chairperson - Nagar Pramukh/Nagar. Palika Pramukh, as the
case may be;

(b) the Member Secretary - Nagar Ayukt or Executive Officer, as the
case may be; :

(c) two Members as representative of Public, having field knowledge of
water resources to be nominated by the District Magistrate;

(d) two Members of Resident‘ Welfare Association/Social Group to be
nominated by the District Magistrate,

(e) three Members as representative from ' concerned departments
(including one from Ground Water Department) to be nominated by the
District Magistrate. _

(3) The terms and conditions of the service of the Members shall be such
as may be prescribed. 3
(4) The functions of the Municipal Water Management Committee shall
be,- :

(a) to work in co-ordination with water related institutions within the
respective municipality;

(b):to determine the sources of water supply (surface water and ground
water) and integrate them; ' :

(c) to prepare an overall Municipal Ground Water Security Plans
provided under section 13; i '

(djj;-to register all the wells within the notified and non-notified areas
other than those of existing commercial, industrial, infrastructural and bulk
users as per the provisions of sub-section (2) of section 10 and sub-section (2)
of section 11, within the territorial jurisdiction of respective municipality;
(e) to monitor the implementation of Municipal Ground Water Security
Plan; :

(f) to carry out such other functions, as may be prescribed.

6. (1) There shall be constituted a District Ground Water Management
Council, which shall be an overall unit for management of ground water resources at
district level. - B e

(2) The, State Government shall, by notification in the Gazette, within three
months of the constitution of State Ground Water Management and Regulatory
Authority, issue direction to the State Ground Water Management and Regulatory
Authority for constituting the District Ground Water Management Council, which
shall consist of;-

(a) the Chairperson - District Magistrate;

(b) the Member Secretary - District Development Officer;

(c) one Member as subject Expert having longstanding working
experience in the field of ground water management in the State, to be
nominated by the District Magistrate; i

(d) one Member from the public/Non-Government Organization/social
sector having experience in the field of ground water to be nominated by the
District Magistrate; % 5

{_é) other Members shall be the district level representatives (one each)
from Ground Water Department, Uttar Pradesh Pollution Control Board,
Agriculture Department, Minor Irrigation Department, Uttar Pradesh Jal
Nigam, Local Body, Development Authority, Irrigation and Water Resources
Department, Industries Department, Horticulture Department and Forest and
Wild Life Department; 5

~(f) one representative (as invitee) each from the respective Block

~ Panchayat Ground Water Management Committee and Mﬁimicipal Ground
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(3) The terms and conditions of the service of the Members shall be such
as may be prescribed.
(4) The functions of the District Ground Water Management Counc:! shall
be,- k!
(a) to consolidate’ Block Panchayat and Municipal Ground Water
Security Plan into District level Ground Water Security Plan, based on macro-
watershed approach and as per the guidelines as may, be prescribed;

(b) implementation of District Ground Water Sécur:ty Plan;

(c) to monitor the lmplementauon of District Ground Water Security
Plan; ,

(d) to conduct watei_'- awareness programmes;

(e) to register all existing commercial, industrial, infrastructural and bulk
users in notified and non-notified areas and grant of authorization certificate/
No-objection certificate for ground water abstraction in non-notified areas and
registration of drilling agencies;

(f) to carry out such other functions, as may be prescribed or assigned by
the Uttar Pradesh State Ground Water Management and Regulatory Authority;

(g) to co-ordinate with Gram Panchayat Ground Water Sub-Committees,
Block Panchayat Ground Water Management Committees and Municipal
Water Management Committees as well as with the State Ground Water
Management and Regulatory Authority. '

7. (1) The State Government shall, by notification in the Gazette, establish,  State Ground

with effect from such date as may be specified in the notification, an State Authority to  Water
be known as the Uttar Pradesh State Ground Water Management and Regulatory Management and

Authority. i:?hu;?ti?yry
(2) The State Ground Water Management and Regulatory Authorlty shall
consist of-

1 | The Chief Secretary, Government of Uttar Pradesh Chair-
.: person
2 | The Additional Chief Secretary/Principal Secretary, Minor | Member
Trrigation and Ground Water Department, Government of -
Uttar Pradesh
3 | The Additional Chief Secretary/Principal ~Secretary, | Member
Finance Department, Government of Uttar Pradesh :
4 | The Engineer-in-Chief, Irrigation and Water Resources | Member
Department, Uttar Pradesh

5 | The Director, Agriculture Department, Uttar Pradesh Member
The Director, Horticulture Department, Uttar Pradesh Member

7 | The Member Secretary, Uttar Pradesh Pollution Control | Member
Board ;

8 | The Chief Town and C'ountry Planner, Awas evam Shahri | Member
Niyojan Vibhag, Uttar Pradesh '

9 | The Director, Awas Bandhu, Uttar Pradesh - Member

10 | The Director, Local Bodies, Uttar Pradesh Member

11 | The Managing Director,, Uttar Pradesh Jal Nigam Member

12 | The Chief Engineer, Minor Irrigation Department, Uttar | Member
Pradesh i

13 | The Director, Industries‘-_Department, Uttar Pradesh Member

14. | The Regional Director, Central Ground Water Board (NR) Member
15. | The Principal Chief* Conservator of‘ “Forest, Forest | - Member
Department UttarPradesh o : boa i
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16.| Three Subject Experts (to be nominated by the State Member
Government), having long standing working
eéxperience of ground water management in the State of
Uttar Pradesh.

17.| An eminent person from Public/Non-Government | Member
_Organization/Social Sector working in the field of
“ground water \ :

18.] One representative (as I! invitee) each " from the | Member
respeetive  Block  Panchayat Ground  Water
Management Committee, Municipal Ground Water
Management Committee and District Ground Water
- Management Council

(3) The Director, Ground Water Department, Uttar Pradesh shall be the Member
Secretary of the State Ground Water Management and Regulatory Authority.

(4) The term of office and the manner of filling the vacancies and other
conditions of service of the Chairperson and other members shall be such as may be
prescribed. : e
(5) The Chairperson shall be the principal executive officer of the State Ground
Water Management and Regulatory Authority and the ofﬂ_i:_é of the Director, Ground
Water Depanmen_ti:shall work as the secretariat of the State Ground Water Management
and Regulatory Authority; :

(6) The functions of the State Ground Water Management and Regulatory
Authority shall be,- '

(a) to notify the areas for management and regulation of ground water
resources as provided under section 9;

(b) to de-notify the areas for management and regulation of ground water
resources as provided under section 12; F o

(c) to fix ground water abstraction limits as provided under section 15;

d to take ground water pollution control measures as provided under
section 28. :
(7) Staff of the State Ground Water Management and Regulatory

Authority,~ :

(a)in order to enable the State Ground Water Management and Regulatory
Authority to perform its functions properly or exercise the powers under this
Act, the State Government may appoint such number of technical personnel and B
other staff as it may consider necessary including all of institutional support,
facilities and the budget; :
(b) the functions, terms and conditions of service of such employees shall
be such as may be prescribed; - i
(c) the State Ground Water Management and Regulatory Authority shall
function under the overall control and supervision of the State Government.
(8) Support for other Appropriate Bodies:—
Provisions shall also be made for the staff and office including all institutional
support and working facilities, budgetary requirements for the Gram Panchayat Sub-
Committee/Block Panchayat/Municipal Committee and the District Council for smooth
'_énd'pi_'opér'ﬁinéii;tjniﬁg; = o it e

w
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CHAPTER - 111
DUTIES AND RESPONSIBILITIES
8. (1) The Ground Water Department shall develop a mechanism to co- Duties of Ground
Water Department

ordinate with the appropriate body such as Municipal Ground Water Management
Committee in case of urban areas and Block Panchayat Ground Water Management
Committee for rural areas through the District Ground Water Management Council.

(2) The department shall work as Technical Secretari\at for the State_Ground
Water Management and Regulatory Authority. | '

(3) Identification of areas for the purpose of regulating ground
water:The Ground Water Depar.i_ment in consultation with State Ground Water
Management and Regulatory Authority shall identify and delineate the areas, such as
over-exploited and critical blocks categorized as per latest Ground Water Resource
Estimation carried out by the Ground Water Department and Central Ground Water
Board and the stressed Municipal/Urban areas (where significant decline of ground
water levels, i.e., more than 20¢m{year recorded during the last five years), fér taking
up appropriate measures for overall management and regulation of ground water in
such areas, which are to be designated as Notified Areas for the purpose’ of the
regulation through notification. - .

(4) Ground Water Information/Data: All the available ground water
information/data regarding Over-exploited/Critical blocks and Stressed Urban areas
shall be provided to the District Ground Water Management Councils as well as
other Appropriate Authorities by the Divisional Data Centres of respective Field
Divisions of Ground Water Department. Such information shall also be made
available on-line through the website of the Ground Water Department.

“CHAPTER-1V
POWERS AND FUNCTIONS

9. (1) Where the State Ground Water Management and Regulatory Authority,
after consultation with appropriate authorities (based on inputs from the Ground Water
Department) is of the opinion that it is necessary or expedient in the public interest to
manage and regulate ground water for various purposes in any form in any area and to
enforce rain water harvesting/ground ‘water recharge and to. implement _ various
appropriate water conservation/water saving/water efficient practices’  inover-
exploited/critical blocks and stressed urban areas (as identified and delineated by the
Ground Water Department) where ground water levels have depleted to critical or
alarming levels, it shall advise the State Government in such manner as may be
prescribed to declare by notification such areas as Notified Areas for the purposes of
this Act with effect from such date as may be specified in the notification :

Provided that-

(a) the date speciﬁe’:_;i in the notification under this sub-section shall not
be earlier than three months from the date of publication of the notification;

(b) every notification in Hindi as well as in English languages under
this section shall, in addition to its publication in the Gazette, be published in
not less than three daily regional newspapers taving wide _circulatich in that
region and also be served in such other manner as may be prescribed..

(2) The Procedure for Demarcation and issuance of notification of ‘the areas
referred in sub-section (1) shall be such as may be prescribed. :
(3) The notification issued under sub-section(1) shall be reviewed periodically
er the new Ground Water Assessment Report and according to the findings of the
shall be in such manner as may be prescribed. R

Powers to notify
areas for
management and
regulation of
ground water
resources
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Registration of 10. (1) Registratlon of existing commercial, industrial,infrastructural and

}i::s inNotified 1k users of Ground Water:Every existing well for  commercial, industrial,
infrastructural and bulk user located in Notified Areas (both urban and rural areas) shall
apply to the respective District Ground Water Management Council for grant of a
certificate of reg1stratlon The procedure, time limit, forms, fee etc. and other provisions
for the grant of regsstratlon certificate shall be such as may be prescribed:

Provided that- \!

(a) where any existing Commercial user or Bulk user is found extracting
ground water without registration, he or she or a group of persons or an agency
(as the case may be) shall be liable to be punished under Chapter-VIIl o

(b) whero a registered well becomes defunct, the fact shall immediately be

brought to the notice of the respective District Ground Water Management

Council by the user of ground water;

(c) where any such user of ground water, havmg certificate of registration
wants to oarry-out any modification or alteration in a registered well, he or she
or a group of persons or an agency (as the case may. be) shall obtain clearance
for the Sa'mo from the State Ground Water Management and Regulatory
Authortty in such manner as may be prescribed.

(2) Every existing and future users of ground water, other than those mentioned
in sub-section {1}, including domestic and agriculture users of ground water shall
register online. or directly to the respective Block Panchayat Ground Water
Management Committee/Municipal Water Management Commmoe for ground water
usages. The web-portal for online intimation shall be mformed by the said committee.

Registration of 11. (1) Every well (existing or to be sinked) for commercial, industrial,
Existing

Comsicicial, infrastructural and: bulk use of ground water in non- -notifi ed areas shall apply to the
Industrial, respective D:smct :Ground Water Management Council for grant of a certificate of
Infrastructural and

Bulk Users'of registration. The procedure time limit, forms, fee etc. and other provisions for the grant
Ground Waterin  of registration certificate shall be such as may be prescribed : -

Non-notified ir ok

Areas - Provided that- ;

(a) +if any Commercial, Industrial, Infraszruotural or Bulk user of ground
water is found extracting ground ‘water without reglstrauon, he or she or a
group of persons or an agency (as the case may be) shall be liable to be
punished-under Chapter-VIII; :

(b) if a registered well becomes defunct, this fact shall immediately be
brought to the notice of the respective District Ground Water Management
Council by the user of ground water; '

(c) if any such user of ground water, having certificate of registration
wants to: oarry-out any modification or alteration in a registered well, he or she
or a group of persons or an agency (as the case may be) shall have to obtain
clearanco for the same from the respective District Ground Water Management
Council m such manner as may be prescribed.

(2) Every existing and future user of ground water, other than those mentioned
in sub-section {l), including a domestic or an agriculture user of ground water shall
register online or djrect] y to the respective Block Panchayat Ground Water Management
CommltteefMumc:pa! Water Management Committee for ground water usages. The

web- portai for onlme mtlmatlon shall be mformed by the sald commmce
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12. (1) No person or group of persons or institution or agency or establishment
shall construct/sink any new well for Commercial, Industrial, Infrastructural and Bulk
use including construction of borings/tube-wells under Government Schemes within
the Notified areas, except Govemment schemes for drinking water supplies and tree
plantations. If anyone contravenes the provisions of this sub-section, he or she will be
liable for punishment under Chapter—VIII Such ban shall continue till the area‘is de-
notified by .the State Government on advice of Uttar Pradeshi State Ground Water
Management and Regulatory Authority on the basis of new Ground Water Resource
Estimation Report or significant improvement in declining trend of urban ground water
levels after seeking approval from thé"State Government. '

(2) Extraction, sale and supp__lfz of raw/unprocessed/untreated ground water in
Notified Areas by a person or class of persons or institution or agencies or any other
establishment for the purpose of commercial/bulk uses will not be allowed and such an
act will be punishable under Chapter—VIlI

13. For ensuring and achnevmg sustainability of ground water resources in the
Notified areas, Ground Water Security Plans shall be prepared for systemallc
implementation in such manner as may be prescribed,

14. Any person or class of persons or institution or agency or estabhshmem
desiring to sink a well for the purpose of abstraction of ground water for commerctal
industrial, infrastructural or bulk use in the non-notified area shall apply to the
respective District Ground Water Management Council for No-Objection Certificate
for this purpose. The procedure, time limit, forms, application, fee etc. and various
provisions, terms and conditions for the No-objection certificate shall be such as may
be prescribed: i

Provided that the pre existing user of ground water shall apply for the issue of
authorization certificate therefore under this section within a period of ninety days from
the date of commencement of this Act : :

Provided further that- g

(a) the terms and conditions sh'zi"ll include but are not restricted to,-

i-the maximum quantity of water that shall be allowed for extraction; '
ii-precautions to prevent any contamination of ground water by mandatlng
existing pollution control standards and measures; :
iii-details of conservation measures, including rainwater harvesting, to be
taken; ¥ '
iv-groundwater rechargmg measures as per the hydrogeological feas:blhty,
v-recycling of a prescnbed proportion of the extracted groundwater f for the
use; )
vi-treating wastewater to brmg it to prescand standards before it is
discharged; : :
vii-adopting and practtsmg the most efficient water use practwes and
technology; -

(b) the author:sanon!]\lwobjectmn granted for a specified purpose shall
not be used for any purpose other than that for which it has been granted; .

(c) the holder of authorization certificate/No-objection certificate shall be

Ban on new well
construction in
Notified Areas

Preparation and
implementation of
Ground Water
Security Plans in
Notified Areas

Grant of
Authorization for
Ground Water
abstraction in Non-
notified Areas

~ prohibited from selling, by whatever name or form;- ground -water- extracted.

under the: authorlsatmn to someone else for commerc:al use and/or gam,
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Fee on Ground
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extraction/drawl

-’(d) such new users after getting authorization /No-objection certificate
for abstraction and use of ground water for desired purpose shall ensure that
they shall have to obtain certificate of registration from the respective District
Grouhd Water Management Council after the construction of the well is
completed in such manner as may be prescribed;

t(e) (i) District Ground Water Management Council may cancel the
authorization/No-objection ceni\ﬁcate in case of non-compliance of the terms
and conditions of the authorizatipnﬂﬁlo-objection;_.certiﬁcate:

" Provided that the District Ground Water Management Council
mnc§rned shall give the holder of authorization certificate/No-objection
cerﬁﬁcate an opportunity of being heard before cancelling such certificate;

(i) Authorization certificate/ No-objection certificate issued under this
section shall be in alienable. However, such certificate, granted to an
individual, shall be inherited by his or her legal heirs and shall continue to be
valid for the remaining period as long as the legal heirs continue the activities
done by the deceased holder of such certificate. However, on transfer of the
property for the benefit for which such certificate was granted, the
authorization certificate/ No-objection certificaté shall continue to be valid so
!ongf;ls the nature of the activity continues unalféred by the new owner;

(i) The authorization certificate/ No-objection certificate shall be valid
for such period as fixed in the certificate;

““(iv)Where the validity of the authorization certificate/ No-objection
certificate has expired, the holder of such certificate shall apply afresh for
continuation thereof.

15. (1) The State Ground Water Management ‘and Regulatory Authority in
consultation with the Ground Water Department (depending upon the hydrogeological
conditions an_'ﬂ resource potential of the area concerned) shall fix the ground water
abstraction limit for the existing Commercial, Industrial; Infrastructural or Bulk users
of ground water while issuing registration for well in Notified as well as Non-notified
areas and foll"f'fal! the new Commercial, Industrial, Infrastructural or Bulk users of
ground wate;f. in Non-notified areas, while issuing registration or authorization
certificate/ No-objection certificate for well, in such t_erz_i:s and conditions as may be
prescribed. 2
(2) No. person can withdraw ground water in contravention of the limit fixed
under sub section (1).

16. (1) No commercial, industrial, infrastructural or bulk user of ground water
herein after in this section refer to as the said user, shall extract ground water in both
the notified and non-notified areas without payment of fee to be charged annually on
the basis of quantity of ground water drawl. The fee shall be deposited in such manner
as may be prescribed. :

(2) The fee referred to in ‘sub section (1) shall be in addition to water cess
charged under. the Water (Prevention and Control of Polf_u_tion) Cess Act, 1677.

3) For the purpose of measuring and recording the quantity of ground water
extracted, every said user shall affix meters of such standards and at such places as may
be prescribed and it shall be presumed that the quantity recorded by the meter has been
extracted by the said user, until the contrary is proved. An annual ground water audit
shall be conducted to check the actual extracted water a_gainst quantity of ground water
allowed;’authi':’ﬁ_‘ized forextraction. .
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17. (1) No person including firm, agency or company shall perform or
engage in drilling the ground for extraction of ground water without registration with
District Ground Water Management Council concerned.

(2) Every person,firm, agency or company already engaged in drilling of
ground for extraction of ground water shall apply for the registration with the District
Ground Water Management Council within such period as may be required by the
said Council. 3

18. The power of e\féry Appropriate Authority, for any ground water user
and drilling agencies in notified and non-notified areas shall be such as may be
prescribed. X -

19. Every order or direction issued under section 14 shall be sé:_ved in such
manner as may be prescribed. E

20. No person shall be entitled to claim any damages or compensation from
the State Government or any appropriate authority for any loss sustained by him by
virtue of any action taken under this Act, :

21. The State Ground Water Management and Regulatory Authority may, by
general or special order in writing, direct that all or any of the powers or duties which
may be exercised or discharged by it shall, in such circumstances and .under such
conditions, if any, as may be specified in its order be exercised or discharged also by
any person, appropriate body, specified in this behalf in the order ‘issued after
approval of State Government.:

22. All employees of the State Ground Water Management and Regulatory
Authority shall when acting or purporting to act in pursuance of the provisions of this
Act or the rules made there under be deemed to be public servants within the meaning
of section 21 of the Indian Penal Code.

23. No prosecution, suit or other legal proceeding shall be instituted against
the State Government, an){-'ﬂ Appropriate Authority, any other officer of the
Government or any member or other employees of any Appropriate Authority for
anything done or intended to be done in good faith under this Act, or the rules made
there under. : e

. CHAPTER-V
PREVENTION OF GROUND WATER POLLUTION

24, (1) The Ground Water Department shall identify and. demarcate
(vertically and laterally),in consultation with the State Ground Water Management
and Regulatory Authority, District Ground Water Management Councils and the
expert bodies such as Central Ground Water Board, Uttar Pradesh Jal Nigam and
Uttar Pradesh Pollution Control Board such areas which are found affected with
ground water quality and pollutiomhazards for the purpose of prevention and control
of ground water pollution in such areas and also to find safe quality zone§ for potable
water supplies. 4 =

{2) Such areas, as are demarcated in sub-section (1), shall be declared as
Ground Water Quality Sensitive Zones by notification by the State Government in
Ground Water Department every two years for the purpose of prevention and
protection of ground water pollution,

25. The Gram Panchayat Ground Water Sub-Committees, Block Panchayat
Ground Water Management Committees and Municipal Ground Water Management
Committees shall be responsible for collecting information related to ground water
pollution including sources of pollution. Such information shall be compiled and
consolidated at the level of réspective District Ground Water Management Councils
for onward submission to State Ground Water Management and Regulatory Authority

for appropriate action. i E
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Ground Water 26. (1) The State Ground Water Management and Regulatory Authority shall
;T;::f; control  encure that no commercial, industrial, infrastructural and bulk user pollute ground water.
it shall ensure through réspective District Ground Water Management Council to make
installation of treatment plant mandatory wherever necessary in such manner as may be
prescribed. :
(2) Where such |_;i$er of ground water referre‘gi toin sub-sectjon-(l) fails to set up
treatment plant within the prescribed period, the State Ground Water Management and
Regulatory Authority shall have the right to get the necessary treatment plant
constructed at such user’s cost and proceed against such user under the provisions of
sub-section (2) of section 39. : ’

Prohibition on use of 27. (1) No comniercial, industrial, infrastructural and bulk user by operation or
well for disposal of  yracess or any treatment and disposal system shall,-
polluting matter efc. :
into the Aquifers (a) discharge or dispose waste water, SEWage, trade and-domestic effluent or
contaminants intﬁ the well, or ; "
(b) dump waste on the land which may lead to leaching or percolation of
contaminants, toxins into the aquifer. i
(2) Any user of_'.ground water who contravenes the provision of sub-section (1)
shall be liable to be punished under sub-section (2) of section 39.

Ban on direct 28. (1) In the Qi;ocess of Artificial Récharge to Ground Water from rain water

L‘ch:'a%:;g 'f;?:me (except from rooftop) falling on open land, ground, roads (paved/unpaved), agricultural
s i ; : : ; o i

o farms shall not be allowed for direct recharging into the aquifers through recharge well,

aquifers
bore well, recharge shaft, injection well erc. .
(2) Any person who contravenes the provision of sub-section (1) shall be liable
to be punished under sub-section (2) of section 39. i
Prohibition on 29, (1) The Appropriate Authorities shall ensure that no cqmmerc'ial, industrial,

rpi?::?;e?lfs p;::ds‘ infrastructural and bulk user pollute ponds, rivers, wells, elc. by disposing or
- wells. €16 4ischarging of dirty water or any other polluting matter.
(2) Any person who contravenes the provision of sub-section-(1) shall be liable
to be punished under sub-section ( 2) of section 39. |
(3) The Appro,ﬁriate Authorities shall take all measures to ensure that any waste
from domestic household does not pollute ponds, rivers, wells, etc.

CHAPTER - VI b
SELF REGULATION, RAIN WATER HARVESTING, GROUND WATER
RECHARGE, RECYCLING AND REUSE, PREVENTION OF WATER LOGGING

Self regulation 30, (1) The farmers of Notified Areas (Rural) shall be encouraged by the
respective Gram Pani:'_ihayat Ground Water Sub-Committees, Block Panchayat Ground
Water Management (lf_ommittees for adopting the process of seif regulation.
(2) Process for adopting self regulation: The process of self regulation shall be
adopted in the following manner in order to protect, conserve and regulate ground
water resources in the stressed areas,-

(a) the farmers shall ensure that by applying desired quantity of irrigation
water/number, ‘of watering to the crops as per the requirement of watering
scientifically recommended for different crops that the wastage of ground water
and over irrigation is avoided; :

(b) the férmers of Notified Areas (Rural) shall be_ encouraged to adopt

various wa_.;e_r"’-_;_:onsewatioru’water saving practices including farm bunding, farm- =~

ponds; usg_qif 'ségds of low water crops and use of drip and sprinkler-irrigation

192_RPH _fng Dawn 4 Vidhaika Folder (Adhiniyam_2019)

45



2291

TR Y91 IARIRDT Ioie, 7 3N, 2019

37

(c) every user of ground water in both rural and urban areas shall be
encouraged to extract and use ground water in an economical and efficient
way, avoid waste of water, use give priority to recycled water, adopting of rain
water harvesting and recharging methods. :

31. (1) The Appropriate Authorities shall encourage rainwater harvesting and
catchment conservation as per geological conditions which should be integral part of
Water Security Plans. The Appropriate Authorities shall sensitize different users of
ground water about the suitable technologies of rainwater harvesting systems in
stressed urban and rural areas. Users of ground water may obtain suitable technical
drawing and design of Rain. Water Harvesting System from the Appropriate
Authorities. They shall undertake all possible steps in integrated natural resources
conservation, use and regulation for the augmentation of groundwater resources within
its jurisdiction, through integration and convergence of all natural resources relating to
developmental schemes and pmjécls.

(2) Notwithstanding anything to the contrary contained in any other Taw of the
State for the time being in force, the Municipal Water Management Committee shall
impose stipulated conditions urjder-. existing building by-laws for providing rooftop
rainwater harvesting structures, duly issued by the State Government by notification.
Such stipulations shall be bindirg on concemed Government agencies sanctioning or
approving building plans. The provision of Combined Recharge System for group
housing/colonies shall also be made mandatory under building by-laws,

(3) Catchment cnnserva‘liéb shall include appropriate groundwater conservation
and recharge structures dependii}_g on the nature of the terrain/soil condition/geology of
the area. nog

32. The Appropriate Ault:__i(")rities shall within their areas encourage recycling and,
in particular, foster re-use of water for non-potable urban, industrial, and agricultural
use, as well as augmentation of potable water supplies through indirect reuse :

Provided that-;

commercial, industrial, ipfrastructura’l and bulk user withdrawing ground water

above a determined threshold limit shall be mandated to recycle water for
purposes as may be suitable. Appropriate Authorities shall design monitoring and
incentive mechanisms to énforce such mandates. ;

33. (1) The Appropriate Authorities shall within their areas discourages and
prevents such activities that are likely to lead to potential water logging of land. Such
bodies shall undertake all possible regulatory measures, for the protection of land
against water logging. @ L

(2) In canal commands, the Irrigation Department shall take appropriate

measures and make provisions, to effectively improve sub-surface water logged
conditions. : :
(3) The Gram Panchayat Ground Water Sub-Committee, Block Panchayat
Ground Water Management Committee or Municipal Water Management Committee,
may impose such stipulated céndit'ion_s, as may be” prescribed, for regulating such
activities in waterlogged areas that may lead to worsening of the water logging
condition. The Block Panchayat Ground Water Management Committee/Municipal
Water Management Committe_é, in consultation with the District Ground Water
Management Councils and-'corf_:,_:erned,_department's, shall take steps to mitigate water
logging through proper interventions. :

(4) Water logging mitig_‘a_t_ion measures shall be adopted by using}'—appn‘)priate

processes and technologies, in due consultation with expert bodies/ concerned

departments.
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Revival g 34. The Appropriate Authorities shall work for révival and rejuvenation of
:1‘:;’ "‘“::g“ of ponds, wells, etc. in every village. Appropriate Authorities shall develop and
wells,.epfc. e execute efficient plans to conserve such rivers, ponds, wells, efc.
CHAPTER-VII
' IMPACT ASSESSMENT,AND TRANSPARENCY
Impact 35. (1) It shall be the duty of the Appropriate Authorities to undertake impact
Asgesymsnt assessment of both social and environment aspects of such activities to be implemented
in the area of their jurisdiction in accordance to the provisions of this Act.
(2) The pracess of impact assessment shall include short-term and cumulative
impact assessment, may be in the following fields and specifically:—
(a) Impact on right to water for life;
(b) Impact on drinking water sources;
(c) Impact on quality and quantity of groundwater;
(d) Impact on agricultural production; ;
(e) Impact on the ecosystem including rivers and water bodies; '
(f) Impact on land use. i
Transparency 36. (1) It shall be the duty of the Appropriate Authorities in the area of their
Systeams jurisdiction to create an effective and citizen-friendly transparency.
(2) The jﬁinimum content, periodicity, and other details of the information to be
put out proactively. N
3) All _._'{fequests for information within a district shall be fulfilled within
reasonable period.
Duties of 37. (1) The Appropriate Authorities with respect to the area of their jurisdiction )
sf“l“""“_ shall proactively disclose information; _
1sclosure L [ 2
' (2) Tt shall be the duty of the appropriate body to disseminate the records in
such a manner that any person can understand the information easily. This obligation
shall also include the dissemination of information in a consolidated and summarized
form. Gl
Information to be 38, Information on the Impact Assessment of such activities taken up under this
’E;’:‘ in Public Act in section 35 shall be placed on internet for access by public.
main i
CHAPTER-VIII -
OFFENCES AND PENALTIES
Offences and § 39, (1) If any commercial, industrial, infrastructural and bulk user of ?
penalties groundwater or any drilling agency,~
() contravenes or fails to comply with any of the provisions of this Act or {

any ruléfmade there under except provisions described under chapter-V; or

(b) obstructs the Appropriate Authorities or any other person authorized by
the State Ground Water ‘Management and Regulatory Authority to exercise any

of the pbwers under this Act, shall be punishable with fine which shall not be
less than two lakh rupees which may extend up to five lakh rupees or
imprisonment which shall not be less than six month and which may extend to
one year or with both, in case of first offence. ) ’
(c) repeats the offence after conviction thereof under sub-clause (b), such
user shall be deemed to be guilty of second offence and shall be punished with
fine which shall be double the amount of fine awarded to him or her, in addition
- to imprisonment awarded to him or her under the said sub-clause. Besides, the
 authorisation/no-objection certificate granted to him-under-this Act shall be.
 cancelled with immediate effect - = T
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(2) Any commercial, industrial, infrastructural and bulk user of ground water
who contravenes any of the provisions provided under sub-section (2) of section 26,
section 27, section 28 and section 29, shall be liable for punishment, -

(a) with imprisonment for a term which shall not be less than two
years but which may extend to three years with fine which shall not be less
than five lakh rupees but which may extend to ten lakh rupees, in case of
first offence; : \ ' i

(b) with imprisonment for a term which shall not be Jess than five
years but which may extend to seven years with fine which shall not be less
thari ten lakh rupees but which may extend to twenty lakh rupees, if the
offence is committed by a person who has previously been convicted for the
offence referred to in clause (a). s
(3) Any supplier of water (other than Government drinking water supply

schemes) who supplies or causes to be supplied groundwater which fails to meet the
quality standard prescribed under any law for the time being in force shall be
punished with fine which shall not be less than two lakh rupees and which may
extend to five lakh rupees. '

(4) Whoever being an ‘owner of a building liable for installation of a system
for harvesting rainwater to recharge groundwater as per the sanctioned. drawing,
design and guidelines issued-by any of the Development Authority or'any other
authority having power to sanction drawing, fails to do so, shall be punished in such
manner and with such punishmént as may be prescribed.

40. (1) Whenever an offence under this Act has been committed by a
company, every person who at the time of the commission of offence was in charge
of, or was responsible to the company for the conduct of the business of the company,
shall be deemed to be guilty of the offence; i

2) Notwithstanding anything contained in sub-section (1), where an offence
under this Act has been committed with the consent or connivance of, or is
attributable to any neglect on'the part of, any director, manager, secretary or other
officer of the company, such director, manger, secretary of other officer shall also be
deemied to be guilty of that offence; 4

. EXPLANATION : For the purpose of this section—

(1) "Company” means anybody corporaté and includes a firm or other

association or individuals; and
(2) "Director”, in relation to a firm, means a partner in the firm.

41, (1)An offence ‘punishable under sub ¢lause ! i) of clause (b) of
sub-section (1) of section 39 may be compounded on ithe application of the accus
before or after the institution of the prosecution by such officers as may be notified by
the State Government after imposing fifty per cent of minimum fine prescribed for the

offence as compounding fee along with the minimum prescribed fine :

Provided that the remedy for compounding shall be available for the ‘

first offence only. i

(2) Every officer referred to in sub-section (1) shall exercise the power to
compound an offence subject o the direction, control and supervision of the State
Government, - _ _

(3) Every applicatidh for the compounding of an offence shall be made in
such form and in such manner as may be prescribed.

(4) Where any offence is compounded before the institution of any
prosecution, no prosecution_i-éhall be instituted in relation to such offerice, against the
~offender in relation to whom-the offence is 50 compounded.

Offences
by Companies

Compounding of
.offences
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(5) Wheré the composition of any offence is made after the institution of any
prosecution, such composition shall be brought by the officer referred to in sub-section
(1) in writing to the notice of the court in which prosecution is pending and on such
notice of the composition of the offence being given, the person against whom the
offence is so compounded shall be discharged. i

42, (1) Offences under this Act shall be cogmzable and triable by a judicial
magistrate of first class. \

(2) The. magistrate may take cogmzance of the offence on a complaint filed by
the District Ground Water Management Council or by any aggrieved person :

Prowded that—-
before mmatmg the prosecution, the aggrieved person shall give one-month’s

notice to the District Ground Water Management Council intimating her or his.

intention to initiate prosecution.

CHAPTER -IX i
GRIEVANCE REDRESSAL -

43, (1) The District Magistrate of each district of Uttar Pradesh shall act as
District Ground Water Grievance Redressal Officer. :

(2) Any person may submit his or her grtevance on issues related to
management, conservation, abstraction and pollution of groﬂnd water to the District
Ground Water Gnevance Redressal Officer. :

3 Any person aggrieved by the decision of the District Ground Water
Grievance Redressa] Officer may submit his or her grievance to State Ground Water
Management and Regulation Authority.

44. (1) The District Ground Water Grievance Redressal Officer shall have
jurisdiction over all grievance mentioned in sub-section (2) of section 43, within his
territorial jurISdICtIOI‘l

(2) The grievances shall be submitted to Dlstnct Groundwater Grievance
Redressal Officer in such manner as may be prescribed.

(3) The District Groundwater Grievance Redressal Officer shall take appropriate
action through respective Gram Panchayat Ground Water Sub Committee/ Block
Panchayat Ground Water Management Committee/ Municipal Water Managemem
Committee or District Ground Water Management Council, as the case may be, after
submission of grievance at any subsequent time, not exceeding thirty days.

el Vi CHAPTER -X
M e MISCELLANEOUS
45 The State -'Grdund Water Management and Regulatory Authority and the
Dlstrgct Ground ‘Water Management Councils shall have the power to call for any

information from any department of the State Govemment or any other person, which
is required by it in the exercise of its powers and the perfermance of its duties and

* functions under thls Act or the rules, regnlatlons and bye-laws made there under, and

such department or person shall be bound to furnish such mformatlon

46. (1) The District Ground Water Management Council, subject to the provision
of ‘this Act, may require any Commercial, Industrial, Inﬁ'astmctural or Bulk user of
ground water and any existing agency, who has sunk or is smkmg a well or who has
extracted or is extractmg water in contravention of any of ihe provrs:ons of this Act, by
notice in writing to stop such extraction within the time specn" ied in the notice, being
not less than fifteen days, and requ:re the owner or the person in possession of the well

to close or seal offthe well at his expense. and in such manner as it may specify insuch
- order; . -

Y
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(2) If the person on whom a notice under sub-section (1) has been served does
not stop such extraction or stop such extraction but does not close or seal off the well to
the satisfaction of the appropriate authority within the time specified in the notice, the
council (concerned) may enter the land and close or seal off the well.

(3) The cost incurred by the council (concerned) under sub-section (2) shall be
recoverable as an arrear of land revenue from the person on whom a notice under sub-
section (1) has been served. .

47. (1) Pre-existing rights of d user of ground water will continue to be valid for
a period of one year from the date of commencement of this Act, after which the rights
and entitlements shall be in accordance with the provisions of this, Act.

(2) The user of ground water shall not be entitled for any compensation for any
legal or other rights that become eximgmshed under this Act.

48, The State Government shall create a fund to be known as Ground Water
Fund and all the receipts on account of penalties, registration fees, fee on ground water
extraction etc. shall be credited to this fund. The fund shall be operated by the Director,
Ground Water Department. The fund shall be utilized for ground water management
activities in the State such as conservation of ground water, both through demand side
and supply side management for encouraging demand side interventions and for
increasing efficiency of ground water usage by effective monitoring
devices/mechanisms, decided by the State Government and Ground Water Department.

49, The State Government may, by notification, make rules to carry out the
provisions of this Act. .

50. (1) If any difficulty arises'in giving effect to the provisions of this Act, the
State Government may, by order, published in the Gazette, make such provisions not
inconsistent with the provisions of this Act, as may appear to be necessary or expedlem
for removing the difficulty:

Provided that, no order shall be made under this section after the expiry of two
years from the date of commencement of this Act. .

(2) Every order made under this section shall, as soon as may be after it is. made
be laid before both houses of the state Legisiature ;

51. In the interest of overall development of the State, the State Govemment on
recommendation of the State Ground: Water Management and Regulatory Authority
may exempt any user or class of users or case from any provision of this Act.

52. Notwithstanding anything ".@ontained in any other law of the State of Uttar

Pre-existing rights

Ground Water
Fund

Power of the State
Government to
make Rules

Power to remove
difficulties

Powers of the
State Government
to exempt any
user/ cases

Effect of this Act

Pradesh for the time being in force, the provisions of this Act shall prevail. on other Laws

STATEMENT OF OBJECTS AND REASONS

Ground Water is the single most important source of water for domestic, agricultural and
industrial uses. It is the backbone of drinking water, food and livelihood .in rural and urban areas. It has
been brought to the notice of State Gbyemmcm that uncontrolled and rapid extraction of ground water has
resulted in alarming situation of decli_ﬁing ground water levels and depletion of ground water reservoirs in
several areas of the state. In order to deal with the situation of serious groundwater crisis and groundwater
contamination in the state, it has been decided to make a law to provide for protecting, conserving,
controlling and regulating ground water to ensure its sustainable management both quantitatively and
qualitatively, especially in stressed rural and urban areas. . -

This Uttar Pradesh Ground Water (Management and Regulauon) Blll 2019 is introduced
accordingly.-
: By order,
J.P. SINGH-II,
Pramukh Sachiv.
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IN pursuance of the provisions of clause (3) of article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 158 /LXXVI-3-

2020-10gw-2014, dated February 25, 2020 i
No. 158 /LXXV1-3-2020-10gw-2014 (Niyamavali)

. Dated Lucknow February 25, 2020

IN exercise of the powers conferred by section 49 of the Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019 (U.P. Act no. 13 of 2019) the Governor is pleased to make the

following rules, namely: -
THE UTTAR PRADESH GROUND WATER
(MANAGEMENT AND REGULATION) RULES, 2020
CHAPTER - |
Preliminary
1. (1) These rules may be called the Uttar Pradesh Ground Water (Management
and Regulation) Rules, 2020,
(2) They shall come into force with effects from the date of their publication in
the Gazette.
2.(1)In these rules, unless the context otherwise requires. -
(a) "Act" means the Uttar Pradesh Ground Water (Management and
Regulation) Act, 2019 (U.P. Act no. 13 of 2019)
(b) "Challan" means receipt of depositing fee or any amount, t0 be
deposited in the Ground Water fund, created under section 48.:
(c) "Form" means a Form appended to these rules;
(d) "Section" means a section of the Act, unless specified.
(2) Words and expressions used but not defined in these rules, shall have the
same meanings as respectively assigned to them in the Act.
CHAPTER - 11
Terms of office of members of Appropriate Authorities
3. The terms of office of the members referred to in clause (c), (d) and (e) of sub-
section 2 of section 3, clause (c). (d) and (e) of sub-section 2 of section 4, clause (c), (d)
and (e) of sub-section 2 of section 5, clause (c), (d) and (e) of sub-section 2 of section 6
and clause (16), (17) and (18) of sub-section 2 of section 3 shall be three years.
4. The minimum qualification of the members referred to in rule 3 shall be as
appended in ‘appendix-A’ to these rules.

5. The meetings of the appropriate authorities shall be at such time as may be
directed by the chairperson of an Authority, provided that the period from two
consecutive meetings shall not exceed,-

(a) thirty days, in the case of Gram Panchayat Ground Water Sub

Committee, Block Panchayat Ground Water Management Committee,

Municipal Water Management Committee, District Ground Water Management

Council.

(b) ninety days, in the case of State Ground Water Management and

Regulatory Authority,
CHAPTER — 111
Registration of Wells in Notified and Non-notified areas

6. Procedure for application for registration of well, -

(1) Any existing Commercial or Industrial or Infrastructural or bulk user, who
has sunk a well for extracting or using ground water in notified area or non-notified area
before the date of coming into force of the Act, or any future Commercial or Industrial or
Infrastructural or bulk user in Non-notified area shall make, in Form 1(A), an application
referred to in sub-section (1) of section 10 or sub-section (1) of section 11 of Act, within a
period of ninety days from the date of coming into force of the Act, to the District Ground
Water Management Council;
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(2) Any existing Commercial or Industrial or Infrastructural or bulk user, who
has sunk a well for extracting or using ground water in notified area or non-notified
area before the date of coming into force of the Act, and have valid No Objection
Certificate issued by either Central Ground Water Authority or by Ground Water
Department, Uttar Pradesh for extracting or using ground water, shall make. in Form
1(B), an application referred to in sub-section (1) of section 10 or sub-section (1) of
section 11 of Act, within a period of ninety days from the date of coming into force of
the Act, to the District Ground Water Management Council;

(3) Every existing users of ground water, other than those mentioned in sub-
clause (1) of rule 6, including domestic and agriculture users of ground waiter, who
have sunk well or boring in his or her premises or agricultural land holdings, shall
make, in Form 1(C), an application referred to in sub-section (2) of section 10 or sub-
section (2) of section 11 of Act. within a period of six months from the date of coming
into force of these rules, to the Block Panchayat Ground Water Management
Committee or Municipal Water Management Committee, as the case may be;

(4) Every future users of ground water, other than those mentioned in sub-
clause (1) of rule 6, including domestic and agriculture users of ground water, who
desires to sink well or boring in his or her premises or agricultural land holdings, shall
make, in Form 1(D), an application referred to in sub-section (2) of section 10 or sub-
section (2) of section 11 of Act to the Block Panchayat Ground Water Management
Committee for Municipal Water Management Committee, as the case may be, prior to
sinking of such well;

Provided that a user who has sunk more than one well for extracting or using
ground water in the area shall be required to submit separate application Form for each
well.

(5) Form 1 shall be downloaded free of cost from the online web portal
www.upgwdonline.in.

(6) Improper filling up of Form, and failure to annex all necessary documents
specified in, Form 1 shall make the application liable to be rejected.

(7) All applications as mentioned in above sub clauses shall be submitted

online at web portal www.upgwdonline.in.

7. Procedure of modification or alteration in registered well,-

(1) If any registered Commercial or Industrial or Infrastructural or bulk user
of ground water in notified area, having certificate of registration wants to carry-out
any modification or alteration in registered well, he or she or a group of persons or an
agency (as the case may be) shall obtain clearance for the same from State Ground
Water Management and Regulatory Authority by submitting form 2(A) to respective
District Ground Water Management Council. For this, concerning user shall pay fee as
prescribed in sub rule (1) of rule 10.

(2) if any registered Commercial or Industrial or Infrastructural or bulk user
of ground water wants to carry-out any modification or alteration in registered well in
non-notified area, he or she or a group of persons or agency (as the case may be) shall
obtain clearance for the same from District Ground Water Management Council by
submitting form 2(B) to respective District Ground Water Management Council. For
this, concerning user shall pay fee as prescribed in sub rule (1) of rule 10.

8. Disposal of application for certificate of registration by District Ground
Water management council or Municipal Water Management Committee or
Block Panchayat Ground Water Management Committee. -

(1) On receipt uf the application under sub rule (1) of rule, 6, if the District
Ground Water Management Council considers that the application is for issuance of a
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certificate of registration under sub section (1) of section 10 or sub-section (1) of section
11 of the Act, it shall, after being satisfied in its meeting, approve the case and grant
certificate of registration in Form 3(A) to the user and if the concerned District Level
Authority is not satisfied with the case, it shall refuse to grant certificate of registration
after giving substantial reason and shall intimate accordingly to the user in Form 4(A).

(2) On receipt of the application under sub rule (2) of rule. 6, existing
Commercial or Industrial or Infrastructural or bulk user, who submits a copy of valid No
Objection Certificate issued by either Central Ground Water Authority or by Ground
Water Department, shall automatically be registered. Such users shall get electronically
generated certificate of registration in Form 3(B), within 15 days of online submission of
proper-application.

(3) On receipt of the application under sub rule (3) and sub rule (4) of rule, 6,
Agricultural and Domestic users of ground water shall automatically be registered. Such
users shall get electronically generated certificate of registration in Form 3(C), within 15
days of online submission of proper application.

(4) Users, whose application for grant of registration have been rejected under
sub clause (1), may apply to State Ground Water Management and Regulatory Authority
through Secretary of the Authority, for disposal of application. Decision of State Ground
Water Management and Regulatory Authority in such cases shall be final.

(5) Any decision taken by the concerned District Ground Water management
council or Municipal Water Management Committee or Block Panchayat Ground Water
Management Committee, under this rule regarding grant or refusal of certificate or
registration shall be intimated to the user electronically, within a period of one month
from the date of receipt of such application.

(6) Users may also receive a duly signed copy of registration certificate from
office of the District Ground Water management council or Municipal Water
Management Committee or Block Panchayat Ground Water Management Committee, as
the case may be.
9.Registers for certificate of registration. -

(1). For every registration certificate issued in Form 3(A) or 3(B), an
e-register shall be maintained at online web-portal www.upgwdonline.in.

(2) Each District Ground Water Management council shall also maintain a
separate register of duly signed copies of registration certificate issued in form 3(A)
and 3 (B).

(3).Each Municipal Water Management Committee shall also maintain a
separate register of duly signed copies of registration certificate issued in form 3(C).

(4). Each Block Panchayat Ground Water Management Committee shall also
maintain a separate register of duly signed copies of registration certificate issued in
form 3(C).

10. Application Fee. -

(1). A Commercial or Industrial or Infrastructural or bulk user shall deposit such
amount of fee as decided by State Ground Water Management and Regulatory Authority
for filing application for registration of well as stated in sub-rule (1) and sub-rule (2) of
rule 6. State Ground Water Management and Regulatory Authority may periodically
review the amount of fee for different category of users of ground water.

(2) There shall be no fee for filing application under sub rule (3) and sub rule
(4) of rule 6.

(3) The application fee referred to in sub-rule (1) and sub-rule (2) shall be paid
online and shall be deposited in Ground Water fund, created by State Government.
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11. (1) Any person including firm. agency or company. who desires to perform
drilling work for ground water extraction shall make, in Form 5(A), an application
referred to in sub-section (1) of Section 17 of the Act, to the District Ground Water
Management Council;

(2) Any person including firm, agency or company, who is engaged in drilling
work for ground water extraction prior to commencement of Act, shall make, in Form
5(B). an application referred to in sub-section (2) of Section 17 of the Act, within a period
of ninety days from the date of coming into force of the Act, to the District Ground Water
Management Council;

(3) On receipt of the application under sub rule (1) of rule, 11, if the District
Ground Water Management Council considers that the application is for issuance of a
certificate of registration under sub section (1) of section 17, it shall, after being satisfied
in its meeting, approve the case and grant certificate of registration in Form 6(A) to such
drilling agency and if the concerned District Level Authority is not satisfied with the
case. it shall refuse to grant certificate of registration and shall intimate accordingly to
such person in Form 7(A).

(4) On receipt of the application under sub rule (2) rule 11. the District Ground
Water Management Council shall issue certificate of registration in Form 6(B) to such
drilling agency within one month of receiving the application.

(5) If any person including firm, agency or company, who desires to perform
drilling work in more than one district, he or she or as the case may be shall be required
to submit separate application Form for each district.

(6) 1f any person including firm, agency or company, who has already obtained
registration certificate for drilling work in one district and also wants to register in
another district he or she shall make, in Form 5(A) an application. He or she shall also
have to upload a copy already obtained registration certificate with the form.

(7) On receipt of the application under sub rule (6) rule 11, the District Ground
Water Management Council shall issue certificate of registration in Form 6(B) to such
drilling agency within seven days of receiving the application.

(8) District Ground Water Management Council shall also ensure that drilling
agency registered under sub rule (3), sub rule(4) and sub rule (7) shall not execute drilling
work in notified area or ground water quality sensitive areas.

(9) Registered drilling agencies shall also online provide details of drilling work
executed in every three months.

(10) Any decision taken by the concerned District Ground Water Management
Council, under this rule regarding grant or refusal of certificate or registration shall be
intimated to the user electronically, within a period of one month from the date of receipt
of such application.

(11) Users may also receive a duly signed copy of registration from office of the
District Ground Water Management Council,

(12) Separate registers for issuance of registration certificate to drilling agencies
shall be maintained by District Ground Water Management Council.

12. Application Fee. -

(1). Any applicant under sub rule (1), sub rule (2) or sub rule (6) of rule 11 shall
deposit such amount of fee as decided by State Ground Water Management and
Regulatory Authority.

(2) The application fee referred to in sub-rule (1) shall be paid online and shall
be deposited in Ground Water fund, created by State Government.
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CHAPTER - IV
Grant of Authorization/No-objection

13. (1) Any future or existing user, under sub clause (1) of rule 6, who does
not have No Objection Certificate issued by Central Ground Water Authority or by
Ground Water Department, Uttar Pradesh shall make, in Form 8(A), an application to
the District Ground Water Management Council for issuance of grant of Authorization/
No-objection certificate.

(2) Form 8(A) shall be downloaded free of cost from the online web portal
www.upgwdonline.in.

(3) Such forms as are not duly filled or not enclosed with documents specified
in Form 8(A) shall be liable to be rejected.

14. (1) Any existing Commercial or Industrial or Infrastructural or bulk user,
who has sunk a well for extracting or using ground water in notified or non-notified
area, and have valid No Objection Certificate issued by the Central Ground Water
Authority or the Ground Water Department before the date of commencement of the
Act, and desires to continue extraction of ground water, shall make an application in
Form 8(B). }

-(2) A user, having pre-existing right of ground water, shall apply for renewal
of No-objection after one year from the date of commencement of the Act or on the
expiry of the validity of existing No-objection Certificate, whichever is earlier.

15 (1) On receipt of the application under rule, 13, if, the District Ground
Water Management Council considers that the application is for issuance of grant of
Authorization/ No-objection certificate under section 14, it may grant Authorization/
No-objection certificate in Form 8(C) to the user and if the concerned District Ground
Water Management Council is not satisfied with the case, it shall refuse to issue
certificate of grant of Authorization/ No-objection and shall intimate accordingly to the
user in Form 8(D).

(2) Application as received above shall be disposed by District Council in
accordance to the provisions of rules within thirty days of receiving of application,
otherwise it shall deemed to be issued. In case it is found that the NOC issued as above
in not in accordance to the provisions of Rule/ Act, State Ground Water Management
and Regulatory Authority shall take appropriate action by fixing the responsibility of
the person found guilty.

(3) Authorization/ No-objection certificate, issued under sub rule(1) shall be
valid for a period of five years. In case of violation of any of the condition of the No
objection certificate or change in ground water status of the area, State Ground Water
Management and Regulatory Authority shall have the right to either cancel the NOC or
impose restrictions as the Authority find appropriate.

(4) On receipt of the application under rule, 14, District Ground Water
Management Council shall forward the application to Ground Water Department for
technical comments. On recommendation of Ground Water Department, District
Ground Water Management Council, may renew Authorization/ No-objection
certificate in Form 8(E) for such period as may be recommended by Ground Water
Department.

(5) Users, whose application for grant of Authorization/ No-objection have
been rejected under sub rule (1), may prefer an appeal to State Ground Water
Management and Regulatory Authority within thirty days from the date of receiving of
the order. .
(6) Any decision taken by the concerned District Ground Water Management
Council, under this rule regarding grant or refusal of certificate of Authorization/No-
objection Certificate shall be intimated to the user by registered post with due
acknowledgement and electronically, within a period of thirty days from the date of the
receipt of such application.

Provided that the user may receive the copy of the intimation by hand from
the office of the concerned District Ground Water Management Council
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Registers for 16. Every District Ground Water Management council shall maintain
ccrificaleof | ceparate register for issuing certficate of Authorization/No-objection Certificate.

pre
Certificate.
Allpﬁﬁﬁﬂlfﬂ’ﬂc 17. (1). A Commercial or Industrial or Infrastructural or bulk user shall
f:’m deposit such amount of fee as may be decided by the State Ground Water

No-objection Management and Regulatory Authority for filing application for obtaining certificate

Cerificstcand  of Authorization/No-objection Certificate for sinking a new well referred to in sub-

water rule (1) of rule 13. The State Ground Water Management and Regulatory Authority
extraction/drawd. mayreviewdwamoumOffeefurdiﬂ'erwtcategoryofusersofgmundwalertimem
time.

(2). After grant of authorization on an application referred to in sub-rule (1)
of rule 13, an annual amount of fee for ground water extraction, as provided under
section 16 of the Act shall be deposited annually by such user. Amount of fee for
ground water extraction shall be determined by the State Ground Water Management
and Regulatory Authority. The State Ground Water Management and Regulatory
Autlmritymayreviewlheamomnoffeeofcxuacﬁoufordiﬁ'emntcategm'ynfusersof
ground water, time to time. 3

(3) The fee refemred to in sub-rule (1) and sub rule (2) shall be paid in such
manner as prescribed in form 8(A) and shall be deposited in Ground Water fund.

CHAPTER -V
- Identification and Demarcation of Notified areas
Procedure for 18. Identification and demarcation of areas to be declared as Notified Areas,
Demarcation of 5
Notified Aress - in the manner -
and Issuance of (1) Rural Areas: Under the provisions of the Act, for the purpose of

Notfcation &, demarcation of the Notified Arcas, the over-exploited and critical blocks shall be
considered. The Ground Water Department, therefore, shall identify and prepare the
district wise list of blocks categorized as over-exploited and critical blocks, based on

the latest ground water resource assessment report.

(2) Urban Areas: In the Urban sector, as provided in the Act, the stressed
areas where ground water levels have depleted to critical/alarming levels shall be
considered for the purpose of declaring such areas as Notified Areas. The Ground
Water Department shall identify and delineate those urban areas as stressed, where
grmmdwmerIevelslnwrwardedasigrﬁﬁcamdeclineofmorethanmcmperyw
during the last five years.

(3) The Ground Water Department shall submit the list of over-exploited
andc:iﬁmlblocksandthemsedurbanmstoﬂmStateGmundWater
Management and Regulatory Authority for notifying the said areas, as provided in

- the Act.
19. Issnance of Notification, -

(1) The State Ground Water Management and Regulatory Authority shall
have necessary consultations on the inputs provided by the Ground Water Department
related to Over-exploited and Critical blocks categorized as per the latest Ground
Water Resource Assessment and the Stressed Urban areas identified by the
Department on the basis of analysis of ground water depletion.

(2) The Authority, thereafter, shall advice the State Government to declare
by Notification such areas as Notified Areas for the purpose of implementation of
different provisions of the Act. On the basis of recommendation of Ground Water
Department, the State Ground Water Management and Regulatory Authority shall also
advice State Government to discontinue or redesign such Government schemes which
are directly dependent on ground water extraction.
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(3) The State Government shall duly consider the recommendation and advice
of the State Authority for declaration of such areas as Notified Areas by Notification, in
the Gazette.

(4) The notification referred to in sub rule (3) shall be uploaded on the websites
of all concemed departments And shall also be published in two widely circulated

newspapers in the area.
CHAPTER - VI

FIXING LIMIT OF ABSTRACTION OF GROUND WATER FOR
COMMERCIAL, INDUSTRIAL, INFRASTRUCTURAL OR BULK USERS

20.(1) For fixing ground water abstraction limit for all the existing Commercial,
Industrial, Infrastructural or Bulk users of ground water, the Ground Water Department,
in consultation with stake holders, shalb submit a proposal to the State Ground Water
Management and Regulatory Authority within six month from the date of
commencement of these rules.

(2) On the basis of proposal submitted by Ground Water Department, State
Ground Water Management and Regulatory Authority shall fix ground water abstraction
limits for all the Commercial, Industrial, Infrastructural or Bulk users of ground water.

(3) Ground water abstraction limits fixed under sub rule (2) shall be written in
the registration or authorization certificate/ No-objection certificate for wells of existing
Commercial, Industrial, Infrastructural or Bulk users of ground water in Notified as well
as Non-notified areas and for all the new Commercial, Industrial, Infrastructural or Bulk
users of ground water in Non-notified areas, as the case may be, for the purpose of
Section 15.

CHAPTER - VII

Demarcation and Declaration of Ground Water Quality Sensitive Zones

21. Demarcation of Ground Water Quality Sensitive Zone, -

(1) To collect, evaluate and analyze ground water quality data and related
information for the purpose of generating an overview of the problem, the Ground Water
Department shall hold technical consultations with the expert bodies such as Central
Ground Water Board, Uttar Pradesh Jal Nigam, Central and State Pollution Control
Boards, Indian Institute of Toxicological Research, National Institute of Hydrology, 1ITs
and also those Institutions, which have conducted area specific ground water quality
studies, for providing the existing data, reports and information on ground water quality
for both rural and urban segments of Uttar Pradesh.

(2) Based on the evaluation, analysis and mapping of such available data, the
Ground Water Department shall proceed to generate and develop a comprehensive
quality data base for the entire state. Subsequently, the department shall identify those
areas which are found affected with poor ground water quality along with risk of
pollution hazards on drinking and irrigation water supplies. Such areas shall be
demarcated and mapped as Ground Water Quality Sensitive Zones. '

(3)The department shall prepare a detailed district wise list of such Ground
Water Quality Sensitive Zones with their GPS locations.

(4) The complete information on ground water quality for the entire state shall
be submitted to the State Ground Water Management and Regulatory Authority for
onward action, with the objective to ensure protection of ground water quality in such
delineated zones through appropriate measures for prevention and control of pollution
and finding safe quality areas for potable water supplies.

(5) State Ground Water Management and Regulatory Authority shall take
immediate action and will issue directions to concerned departments to change or
redesign their existing policies or schemes to ensure protection of ground water quality in
such delineated zones. All concerned departments shall have to change or redesign their
existing policies or schemes in such delineated zones.
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(6) After issuance of direction in sub rule (5). if District Ground Water
Management Council finds that any particular scheme of any department is responsible for
pollution of ground water in that district, the Council in such cases shall immediately take
action in consonance with the provision of the Act and also shall submit a case to State
Ground Water Management and Regulatory Authority.

22. (1) The State Ground Water Management and Regulatory Authority shall.
after having necessary technical consultations on the information provided by the Ground
Water Department regarding ground water quality of the state. recommend and advice the
State Government to declare by Notification such areas as Ground Water Quality
Sensitive Zones for the purpose of the Act.

(2) The State Government shall duly consider the advice and recommendation of
the State Authority for declaration of Ground Water Quality Sensitive Zones in the State
and issue a Notification, both in Hindi as well as English language under the sub section
(1) of the section 24. The notification shall also contain the directions of the State
Government for the notified area.

(3) The Notification shall be published in the Gazette and Subsequently as Public
Notice in at least three daily regional newspapers through the Information Directorate,
up

Apart from the publication in the newspapers, the Notification shall also be
uploaded on the websites of all concerned departments for wide circulation.

CHAPTER - VIII
PROCESS FOR FIXING STANDARDS OF TREATED WASTE WATER
AND

PROCEDURE FOR INSTALLATION OF TREATMENT PLANT
23.(1) On the direction of the State Ground Water Management and Regulatory

Authority, the Ground Water Department, in consultation with Central Ground Water
Board, Central and State Pollution Control Boards, Uttar Pradesh Jal Nigam shall submit a
proposal to it for approval of standards for treated waste within such time as may be
directed by the said Authority.

(2) On the basis of proposal submitted by Ground Water Department, State
Ground Water Management and Regulatory Authority shall approve standards for treated
waste water.

(3) State Ground Water Management and Regulatory Authority shall issue
direction to each District Ground Water Management Council for compliance of approved
standard while granting No-objection to user of ground water.

24. (1) The State Ground Water Management and Regulatory Authority shall
ensure through District Ground Water Management Councils that all Commercial,
Industrial, [nfrastructural or Bulk user of ground water that pollute ground water or surface
water, will install treatment plants within a period of one year from the date of
commencement of these rules.

(2) Each District Ground Water Management Council shall conduct physical
verification of all Industries in the district thereof, within two months from the date of
commencement of these rules.

(3) On the basis of report of physical verification, the District Ground Water
Management Council shall prepare a list of those industries, which have not constructed
appropriate treatment plant.

(4) List of each district as prepared under sub rule (3) shall be submitted to the
State Ground Water Management and Regulatory Authority.

(5) The State Ground Water Management and Regulatory Authority shall direct
the industries referred to in sub rule (4) that the industries which have not installed
appropriate treatment plants shall install the said plant within a period of six months from
the date issuance of the direction.
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(6) After end of six-month period of direction under sub rule (5), each
District Ground Water Management Council shall again conduct physical verification
of all Industries in concerning districts in two months period. On the basis of report of
physical verification, District Ground Water Management Council shall again prepare
a list of those industries, which have not complied to the direction issued by State
Ground Water Management and Regulatory Authority under sub rule (5).

(7) List of each district as prepared under sub rule (6) shall again be
submitied to State Ground Water Management and Regulatory Authority.

(8) State Ground Water Management and Regulatory Authority shall take
action against such user of ground water, who still fails to set up treatment plant within
the said period, by:

(i) issue order for construction of necessary treatment plant at such
user’s cost by the agency identified by the State Ground Water Management
and Regulatory Authority;

(ii) direct District Ground Water Management Council of concerning district

to issue order for start of prosecution under the provisions of sub-section (2)

of section 39 of the Act.

25. (1) State Ground Water Management and Regulatory Authority shall
monitor through Appropriate Authorities that,-

(a) no Government department/ undertaking/ Corporation, etc. discharge
untreated effluent into ground water or surface water.

(b) no untreated nala or sewer. etc are directly discharged into rivers/
ponds/ lakes or any groundwater or surface water.

(2) Each District Ground Water Management Council shall conduct physical
verification for process of effluent discharge adopted by such Government bodies as
provided under sub rule (1), within two months from the date of commencement of
these rules.

(3) On the basis of report of physical verification, District Ground Water
Management Council shall prepare a list of the Government bodies referred to in sub
rule (1), which have not adopted appropriate process for treating effluent and are
directly discharging untreated effluent into ground water or surface water.

(4) List of each district as prepared under sub rule (3) shall be submitted to
State Ground Water Management and Regulatory Authority.

(5) The State Ground Water Management and Regulatory Authority shall
issue such instructions to Government bodies referred to in sub rule (4), so as to
ensure: §

(a) the construction of appropriate treatment plants within one year
from the date of issuance of the said instruction, or

(b) to make functional the existing treatment plants within six months
from the date of issuance of the said instruction.

(6) At the end of period specified under sub rule (5), each District Ground
Water Management Council shall again conduct physical verification of those
Government departments/undertakings/ Corporations/ bodies, etc. which have not yet
adopted appropriate process for treating effluent and are still directly discharging
untreated effluent into ground water or surface water, within two months.

(7) List of those Government bodies, who have not complied to the advisory
issued by State Ground Water Management and Regulatory Authority under sub rule
(6) shall be submitted to State Ground Water Management and Regulatory Authority
for action.
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CHAPTER - 1IX
RAIN WATER HARVESTING
Process of 26. (1) Appropriate Authorities shall ensure that Rain Water Harvesting
poeng Structures have been properly constructed by all users having plot area of 300 square

provisions for rain
water harvesting

meters or more. Installation of rain water harvesting structures shall be made
compulsory for different users in phases, described hereunder.

Provided that :—

Installation of Rain Water Harvesting Structures shall be compulsory for every
such user, who have submersible pump or any similar ground water extracting device
for extraction of ground water in his or her premises.

(2) In first phase, every Government Department/Semi-Government
Department/ Authorities/ Aided Institutions/ Public Sector Undertaking (either fully or
partially funded by Government), Private Institutions or Organizations, having plot area
of 300 square meters or more, or who are extracting ground water through submersible
pumps or similar devices, shall also ensure that Rain Water Harvesting Structures have
been properly constructed in their premises within one year of date of commencement
of Act. '

(3) In second phase (after one year of first phase), every user other than those
mentioned in sub rule (2), having plot area of 300 square meters or more, or who are
extracting ground water through submersible pumps or similar devices, shall also
ensure that Rain Water Harvesting Structures have been properly constructed in their
premises, within one year of end of first phase.

(4) After installation of Rain Water Harvesting Structures, every user shall
inform online on web portal www.upgwdonline.in.

(5) If such user under sub rule (2) and sub rule (3), fails to do so, he or she or
concerning body shall be punished in such manner and with such punishment as may be
determined by the State Ground Water Management and Regulatory Authority.

(6) Besides punishment referred to in sub rule (5), submersible pump or any
other ground water extracting device shall immediately be disconnected, sealed and

—seized by the Municipal Water Management Committee.

(7) Area-specific design of Rain Water Harvesting Structures and quantum of
recharge shall be decided by State Ground Water Management and Regulatory
Authority. Such designs shall also be made available online.

(8) Ground Water Department shall also circulate list of competent technical
persons, who shall provide necessary technical assistance for installation of appropriate
Rain Water Harvesting Structures.

(9) Appropriate  Authorities shall organise training programs for
demonstrating rain water harvesting techniques. Appropriate Authorities shall also
invite different non-government organisations to participate in such training programs.

(10) Appropriate Authorities shall also conduct awareness campaign to
sensitize different users for rain water harvesting.

(11) State Ground Water Management and Regulatory Authority shall also
ensure that all concerning Institutions like ‘All India Council of Technical Institution’,
‘Medical Council of India’, University Grants Commission, or similar bodies shall
include installation of appropriate rain water harvesting structure into their building
norms while issuing No Objection Certificate.

(12) District Ground Water Management Council shall also issue direction to
concerning implementing department to rejuvenate the defunct wells for water
harvesting work,

Appropriate Authorities shall also issue direction to concerning implementing
department to take appropriate actions for water harvesting, viz., reuse the surplus
drawl water of hand pumps, etc. in urban and rural areas.
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CHAPTER - X
COMPOUNDING OF OFFENCES
27. The application for compounding of an offence shall be made in the form Processof

appended as appendix (B) to these rules. g?_f':’:::"di“g of
CHAPTER - XI
GRIEVANCE REDRESSAL
28.(1) Any aggrieved person may submit his or her grievance with sufficient Process of

justification online at web portal www.upgwdonline.in on issues referred to in sub- g:dﬂmcf

section (2) of section 43 of the Act.

(2) The District Ground Water Grievance Redressal Officer may if require issue
notice to the alleged user to submit his or her explanation within a period of thirty days
+ from the receipt of grievance application.

(3) The alleged person shall submit his or her explanation to District Ground
Water Grievance Redressal Officer, within a period of thirty days of receiving notice.

(4) District Groundwater Grievance Redressal Officer shall decide the
grievance and communicate his or her decision to the aggrieved person within thirty days
of receiving of explanation of alleged user.

The aggrieved person may prefer an appeal against the decision of the District
Ground Water Grievance Redressal Officer to the State Ground Water Management and
Regulation Authority within thirty days from the date of receipt of the decision of the
District Ground Water Grievance Redressal Officer.

CHAPTER - XII
MISCELLANEOUS

29. (1) District Ground Water Management Council shall identity such existing Other Provisions
Government schemes which either encourage excessive ground water drawl or have
adverse impact on water quality of that area. )

(2) District Ground Water Management Council shall submit proposal for
revisiting such schemes to State Ground Water Management and Regulatory Authority.

(3) State Ground Water Management and Regulatory Authority shall take
immediate action and will issue directions to concerned departments to change or
redesign their existing policies or schemes. All concerned departments shall have to
change or redesign their existing policies or schemes in such delineated zones.

30. Anything, which has not been provided in these rules shall be put before

State Ground Water Management and Regulatory Authority. Decisions, in such cases
shall be taken in consonance with the provisions of Act, and communicated accordingly.

By order,
ANURAG SRIVASTAVA,
Pramukh Sachiv.

718_RPH_English_Namami Gangey

125



76

2371

ST TR ST TWE, 25 EXad, 2020

Appendix (A)
|See rule 4]
(Qualification of non-official members of Appropriate Authorities)

Members referred to in Rule 3

Qualification

Members of Gram Panchayat Ground Water
Sub Committee, referred to in clause (e) of
sub-section (2) of section 3.

Block Development officer of respective block
shall nominate one representative from Minor
irrigation department and one representative
from Agriculture Department.

Members of Block Panchayat Ground Water
Management Committee referred to in clause
(e) of sub-section (2) of section 4.

District Magistrate of respective district shall
nominate one representative from Minor
irrigation department and one representative
from Agriculture Department.

L. Two members of Municipal Water
Management Committee referred to
in sub clause (c) of sub-section (2) of
section-5.

District Magistrate shall nominate two members
having field knowledge of water resources in the
state of Uttar Pradesh.

[I. Two members of Municipal Water
Management Committee referred to
in sub clause (d) of sub-section (2) of
section-S5.

District Magistrate shall nominate two members
of Resident Welfare Associations/ Social
Groups.

1II. Three members of Municipal Water
Management Committee referred to
in sub clause (e) of sub-section (2) of
section-5.

District Magistrate of respective district shall
nominate one representative from Ground Water
Department, one representative from Minor
Irrigation department and one representative
from Agriculture Department.

1. One subject expert as member of
District Ground water Management
Council mentioned in clause (c) of
sub-section (2) of section-6.

District Magistrate shall nominate one subject
expert having Masters degree in Earth Sciences
or Graduate in Civil/ Mechanical Engineering as
well as minimum ten years of experience in
ground water management in the state of Uttar
Pradesh.

I1. One member referred to in clause (d)
of sub section (2) of section-6.

District Magistrate shall nominate one eminent
person -~ from Public/Non-Government
Organization/Social Sector.

1. Three subject experts as members of
State Ground Water Management and
Regulatory Authority referred to in
serial number 16 of sub-section (2) of
section-7.

State Government shall nominate three subject
experts as,-

. One Environmental Expert, having
Masters degree in Earth Sciences/
Environmental science as well as
minimum fifteen years of experience
in ground water management Or
pollution control;

[I. One Ground Water Chemist, having
Masters degree in Chemistry as well
as minimum fifteen years of
experience in the field of testing,
analysis and interpretation of ground
water quality;
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No.

Members referred to in Rule 3

Qualification

11

One Ground Water Expert, having
Masters Degree in Earth sciences or
Graduate Degree in Civil/ Mechanical
Engineering as well as minimum
fifteen years of experience in the field
of ground water exploration and
management related to different
hydrogeological conditions of Uttar
Pradesh.

One eminent person from Public
/Non-Government Organization
/Social Sector referred to in serial
number 17 of sub section (2) of
section-7.

State Government shall nominate one eminent
person from Public/Non-Government
Organization/Social Sector.
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Appendix (B)
[|See rule 27]
(Format of Application for Compounding of an Offence)
S. Particulars Remarks
No.
1 Name of the applicant
2 Offences committed u/s *
3 Status of case (i.e. whether contemplated/pending in
Court/convicted/acquitted
4 Particulars of offences along-with justification for
compounding (separate sheet)
5 Whether the applicant has paid the amount of penalty and
any other sum due relating to the offence?
6 Whether the applicant undertakes to pay the compounding
charges as shall be intimated by the compounding officer?
7 Whether similar offences in the case of the applicant have
been compounded earlier. If yes, how many times?
8 Whether the application is for compounding of first offence
referred to in Section 417
9 Whether the applicant was convicted by a court of law for
the offence sought to be compounded
DECLARATION BY THE APPLICANT
I do hereby declare that the particulars furnished herein above are correct and true. | understand
that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and

investigation or thereafter, my application isliable to be rejected / cancelled.

Note: :
Separate application form should be filled for every offence.

1.
2.

| agree

The application form should be completed in all respect  before submission. Incomplete
applications are liable for rejection. Any correction /alteration shall be duly authenticated

In case any of the particulars/information is found to be incorrect at any stage of verification /
scrutiny, the application is liable for rejection.

. Please attach the following documents along with the application:

(a) Document showing proof of ownership of land:

(b) Photocopy of Aadhaar card / voter 1D / ration card / any other proof of identification

(c) Notice issued by District Ground Water Management Council against offence committed b-y the
applicant.

The compounding Officer reserves the right to ask for any other document(s) rom the owner

applicant for examination of the merit of the case.

I agree v

Place
Date Signature.........cccoceeeeunnnn
Current address.......cociviveiais

# Offence for which compounding is sought
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Form 1 (A)
[See rule 6(1)]
(Commercial or Industrial or Infrastructural or Bulk user)
Issued to: Shri/ Smt I | | | | | | | | | l
BOOK NO [ | [ [ [ | Application Form Sl.No \ | e AL
FORM OF APPLICATION FOR REGISTRATION OF EXISTING WELL
(U/S 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)
1. Particulars about the applicant:
(a) Name of the owner applicant (IN BLOCK LETTERS):(Please attach 1D proof)
[ e deaer ] | o[ Linie i o [t ] slodit [ |
(b) Date of Birth:
(c) Son/ Daughter / Wife / Husband of
C1 1 1 1 1T T 1 1 T el | |

(d) Sex (Please tick): M I F:
(e) Nationality:
(f) Address of the applicant:

2. Location particulars of the existing/ proposed well:
(a) District;

(b) Block:
(¢) Plot No./Khasra No. (Please attach Aadhaar Card/ Electricity Bill/ Any other document as

address proof for ownership of land):
(c) Municipality/ Corporation, Ward No./, Holding No.
3. Particulars of the existing/ proposed well:
(a) Date of construction / sinking of the well:
(b) Type of the well viz. Dug Well/Tube Well/Boring: Others (Please specify)
(c) Approx. depth of the well (m):

(d) In case of Tube Well :
(i) Approx. length (m) & diameter (mm) of the housing pipe (if any)

(ii) Approx. length (m) & diameter (mm) of the strainer
(iii) Material of the housing pipe & blank pipe : (PVC/ Iron/ Galvanized Iron)
(iv) Material of the strainer : (PVC/ Iron/ Galvanized Iron)
(e) In case of Dug Well:
(iy Diameter of the Dug Well (m):

(i) Type of structure of the Dug Well (Please tick). Kuchcha /Pucca

(f) Whether there has been any adverse report regarding water quality: of the well.

If "Yes', give particulars.

4. Particulars of existing/ proposed pumping device:

(a) Type of pump to be used (Please tick): (Centrifugal /Submersible /Turbine / Ejecto pump,

etc.)
(b) Length of column pipe (in case of submersible/turbine pump):
(c) Pump Capacity (m® / hr.):

(d) H.P:
(e) Operational device (Please tick): Electric Motor / Diesel Engine

(f) Date of energization (in case of electricity driven pump):
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5.  Particularsof usefulness of well:
(a) Purpose of the proposed well (Industrial / Commercial / Infrastructural / Bulk use / Others
(Please tick)
(b)  Annual running hours
(¢c) Daily running hours:
(d) Whether the area receives supply through piped water supply: YES /NO
(Please tick one)
6. (a) Please submit mode of treatment of waste water/ effluent (for industries):
If, (a) applies, please mention whether obtained NOC from Uttar Pradesh Pollution Control
Board for discharge of effluent or waste water:
(b) YES /NO (Please tick) If YES, attach copy of same.
Note: If applicant has not obtained NOC from Uttar Pradesh Pollution Control Board for discharge
of effluent or waste water, application shall be liable for rejection.
7. Whether rain water harvesting structure has been constructed within the premises
YES /NO (Please tick)
8. Details of payment of application fee:
(a) Amount of Application Fee paid -
(i) Rs:
(ii) Voucher No:
(iii) date:
(b) Name of Treasury /Sub-Treasury / P.S.U. Bank where Application
Fee has been paid-
(c) Name of Bank Branch (if payment has been made in a Bank)-
9.  Any other information which the applicant would liketo furnish :

DECLARATION BY THE APPLICANT
1do hereby declare that the particulars furnished herein above are correct and true. I understand
that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application / registration is liable to be rejected / cancelled.

I agree

Note:
1. Separate application form should be used for registration of each individual well.

2. The application form should be completed in all respect before submission. Incomplete applications
are liable for rejection. Any correction /alteration shall be duly authenticated

3. In case any of the particulars/information is found to be incorrect at any stage of verification /
scrutiny, the application is liable for rejection.

4, In case any of the particulars/ information furnished is found to be incorrect at any stage even after
issue of the registration, the registration is liable for cancellation.

Please write 'N.A!' against those items which are not applicable.
Please attach the following documents along with the application:
(a) Document showing proof of ownership of land:
(b) Photocopy of Aadhaar card / voter D/ ration card/ any other proof of identification
(c) Map showing location of the existing well, the command area and the existing wells which
have been referred to in item no. 2(a), (b) and (c).
7. The concerned Authority reserves the right to ask for any other document(s) from the owner
applicant for examination of the merit of the case.

I agree v
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Form 1 (B)
|See rule 6(2)]

(Commercial or Industrial or Infrastructural or Bulk user having N.O.C. issued by Central Ground
Water Authority or by Ground Water Department)

issued to: Shri/smt. | I T 1 T T i ed el kol
BOOK NO [ | | | | | Application Form SLNo. [ ] [ ] | |

FORM OF APPLICATION FOR REGISTRATION OF WELL
(U/S 10¢1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

1. Particulars about the applicant:
(d) Name of the owner applicant (IN BLOCK LETTERS):(Please attach 1D proof)

[ T T T T T T 1 dowdicoownecs] |

(e) Date of Birth:

() Son / Daughter / Wife / Husband of

[ T T T 1 [ 1| desfodnabul=ol |

(d) Sex (Please tick): M IF;
(e) MNationality:

(f) Address of the applicant:

2. Location particulars of the existing well:
(a) District;
(b) Block:

(¢) Plot No/ Khasra No. (Please attach Aadhaar Card/ Electricity Bill/ Any other document as
address proof for ownership of land):

(¢) Municipality/ Corporation, Ward No./, Holding No.
3. Particulars of the existing well:
(a) Date of construction / sinking of the well:
(b) Type of the well viz. Dug Well/Tube Well/Boring: Others (Please Specify}
(c) Approx. depth of the well (m):
(d) In case of Tube Well:
(i)  Approx. length (m) & diameter (mm) of the housing pipe (if any)
(ii)  Approx. length (m) & diameter (mm) of the strainer
(iii) Material of the housing pipe & blank pipe: (PVC/ Iron/ Galvanized Iron)
(iv) Material of the strainer: (PVC/ Iron/ Galvanized Iron)
(e) Incaseof Dug Well:
(i) Diameter of the Dug Well (m):
(ii) Type of structure of the Dug Well (Please tick): Kuchcha / Pucca
(f)  Whether there has been any adverse report regarding water quality:

of the well.
N N

If "Yes', give particulars.
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4. Particulars of existing pumping device:
(a) Type of pump to be used (Please tick): (Centrifugal / Submersible /Turbine / Ejecto pump,
etc.)
(b) Length of column pipe (in case of submersible /turbine pump):
(¢) Pump Capacity (m3 /hr.):
(d) H.P:
(e) Operational device (Please tick): Electric Motor / Diesel Engine.
(f) Date of energization (in case of electricity driven pump):
5. Particulars of usefulness of well:
(a) Purpose of the proposed well (Industrial / Commercial / Infrastructural / Bulk use / Others
(Please tick)
(b) Annual running hours
(c) Daily running hours
(d) Whether the area receives supply through piped water supply: YES /NO (Please tick one)

6. Please submit details of N.O.C. issued by Central Ground Water Authority or by Ground Water
Department:
N.O.C. issued by (Please tick one)

Central Ground Water Authority

by Ground Water Department
Date of issue of N.O.C.
Date of expiry of N.O.C.

7. Whether rain water harvesting structure has been constructed within the premises
YES /NO (Please tick)
8.(a) Please submit mode of treatment of waste water/ effluent (for industries):
If, (a) applies, please mention whether obtained NOC from Uttar Pradesh Pollution Control
Board for discharge of effluent or waste water:
(b) YES/NO (Please tick) If YES, attach copy of same.
Note: If applicant has not obtained NOC from Uttar Pradesh Pollution Control Board for discharge of
effluent or waste water, application shall be liable for rejection.

9. Details of payment of application fee:
(a) Amount of Application Fee paid —
(i) Rs:
(ii) Voucher No:
(iii) date:
(b) Name of Treasury I Sub-Treasury I P.S.U. Bank where Application
Fee has been paid-
(c) Name of Bank Branch (if payment has been made in a Bank)-

9.  Any other information which the applicant would like to furnish :
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DECLARATION BY THE APPLICANT

| do hereby declare that the particulars furnished herein above are correct and true. | understand
that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter. my application / registration is liable to be rejected / cancelled.

I agree

Note:
. Separate application form should be used for registration of each individual well.

2. The application form should be completed in all respect ‘before submission. Incomplete
applications are liable for rejection. Any correction /alteration shall be duly authenticated

3. In case any of the particulars/information is found to be incorrect at any stage of verification /
scrutiny, the application is liable for rejection.

4. 1In case any of the particulars/ information furnished is found to be incorrect at any stage even after
issue of the registration, the registration is liable for cancellation.
Please write 'N.A.' against those items which are not applicable.

6. Please attach the following documents along with the application:”
(a) Document showing proof of ownership of land; :
(b) Photocopy of Aadhaar card / voter ID / ration card/ any other proof of identification
(c) Map showing location of the existing well, the command area and the existing wells which

have been referred to in item no. 2(a), (b) and (c).

7. The concerned Authority reserves the right to ask for any other document(s) from the owner

applicant for examination of the merit of the case.

I agree v
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Form 1 (C)
|See rule 6(3)]
(Domestic or Agricultural User of Ground Waier)
Issued to: Shri/ Smt ‘ ‘ ‘ | ‘ 1 I —l ‘ | J
BOOK NO l 1 | ‘ ‘ ] Application Form S1. No | ‘ L |

FORM OF APPLICATION FOR REGISTRATION OF EXISTING WELL

(UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

1. Particulars about the applicant:

(g) Name of the owner applicant (IN BLOCK LETTERS):(Please attach 1D proof)

(h) Date of Birth:

(1)

(d)
(e)

[ st o s sl wofuman] sclined

||

Son / Daughter / Wife / Husband of

L T T T Toiideitndiun bfeon] goiviodea

Sex (Please tick): M7 F;
Nationality:

(f) Address of the applicant:

2. Location particulars of -the existing well:

(a)
(b)
(c)

District:
Block:

Plot No/ Khasra No. (Please attach Aadhaar Card/ Electricity Bill/ Any other document as

address proof for ownership of land):
(a) Municipality/ Corporation. Ward No./. Holding No.

3. Particulars of the existing well:

(a)
(b)
(c)
(d)

(e)

(f

Date of construction / sinking of the well:

Type of the well viz. Dug Well/Tube Well/Boring: Others (Please specify)
Approx. depth of the well (m):
In case of Tube Well:

(i) Approx. length (m) & diameter (mm) of the housing pipe (if any)

(ii) Approx. length (m) & diameter (mm) of the strainer

(iii) Material of the housing pipe & blank pipe: (PVC/ Iron/ Galvanized Iron)
(iv) Material of the strainer: (PVC/ Iron/ Galvanized Iron)

In case of Dug Well:

(i)  Diameter of the Dug Well (m):

(ii) Type of structure of the Dug Well (Please tick): Kuchcha /Pucca
Whether there has been any adverse report regarding water guality:
of the well.

If 'Yes', give particulars.
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4. Particulars of existing pumping device:
(a) Type of pump to be used (Please tick): (Centrifugal / Submersible /Turbine/Ejecto pump.
etc.)
(b) Length of column pipe (in case of submersible /turbine pump):
(c) Pump Capacity (m3 /hr.):
(d) H.P.
(e) Operational device (Please tick): Electric Motor / Diesel Engine.
(f) Date of energization (in case of electricity driven pump):
5. Particulars of usefulness of well:
(a) Purpose of the existing well lrrigation/ Domestic / Others (Please specify)
(b) Cultural command area in ha (for irrigation well).
(c) Owner's share of land within the command area indicate in 5. (b) above:
(d) Out of the area indicated in 5 (b) above, area irrigated by the well in different crop seasons
(i) Kbharif- ha; :
(ii) Rabi- ha;
(iii) Zayad- ha;
(e) Total annual running hours (in case of irrigation well).
(f)  Daily running hours in case of domestic use:
6. Is plot size of residential premises is more than 300 square meters? (for domestic | Y N
user only)

7. Whether rain water harvesting structure has been constructed within the premises [y N
(for domestic user only)

8. Any other information which the applicant would like to furnish :

DECLARATION BY THE APPLICANT
I do hereby declare that the particulars furnished hereinabove are correct and true. 1 understand
that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application / registration is liable to be rejected / cancelled.

I agree

Note:
1. Separate application form should be used for registration of each individual well.

2. The application form should be completed in all respect before submission. Incomplete
applications are liable for rejection. Any correction /alteration shall be duly authenticated.

3. In case any of the particulars/information is found to be incorrect at any stage of verification/
scrutiny, the application is liable for rejection.

4. In caseany of the particulars/ information furnished is found to be incorrect at any stage even after
issue of the registration, the registration is liable for cancellation.

Please write 'N.A.! against those items which are not applicable.

Please attach the following documents along with the application:

(2) Document showing proof of ownership of land;

(b) Photocopy of Aadhaar card / voter ID / ration card /any other proof of identification

7. The concerned Authority reserves the right to ask for any other document(s) from the owner
applicant for examination of the merit of the case.

I agree v
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Form 1 (D)
|See rule 6(4)]
(Future User of ground Water for Domestic or Agricultural Use)
Issued to: Shri/Smt. | ‘ [ I I [ l | I | = |
BOOK NO | | | | | | Application Form SI. No | | I | |

FORM OF APPLICATION FOR REGISTRATION OF WELL
(UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)
1. Particulars about the applicant:

(a) Name of the owner applicant (IN BLOCK LETTERS):(Please attach 1D proof)

L 1 7 4 1 % [0 1707 ]

(b) Date of Birth:

(¢) Son / Daughter / Wife / Husband of

i i e W i Gl LN

(d) Sex (Please tick): M/F;
(e) Nationality:
(f) Address of the applicant:

2, Location particulars of the proposed well:
(a) District;
(b) Block:

(¢) Plot No/ Khasra No. (Please attach Aadhaar Card/ Electricity Bill/ Any other document as
address proof for ownership of land):

(d) Municipality/ Corporation, Ward No./ Holding No.
3. Particulars of the proposed well:
(a) Proposed date of construction / sinking of the well:
(b) Type of the well viz. Dug Well/Tube Well/Boring: Others (Please specify)
(c) Approx. depth of the well (m) :
(d) In case of Tube Well:
(i) Approx. length (m) & diameter (mm) of the housing pipe (if any)
(ii) Approx. length (m) & diameter (mm) of the strainer
(iii) Material of the housing pipe & blank pipe: (PVC/ Iron/ Galvanized Iron)
(iv) Material of the strainer: (PVC/ Iron/ Galvanized Iron)
(e) Incaseof Dug Well:
(i) Diameter of the Dug Well (m):
(i) Type of structure of the Dug Well (Please tick): Kuchcha /Pucca

*(f) Whether there has been any adverse report regarding water quality: Y |N
of the well.

If "Yes', give particulars.
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Particulars of proposed pumping device:
(a) Type of pump to be used (Please tick): (Centrifugal / Submersible / Turbine / Ejecto

pump, etc.)
(b) Length of column pipe (in case of submersible /turbine pump):
(c) Pump Capacity (m3 [ hr.).
(d) H.P:
(e) Operational device (Please tick): Electric Motor / Diesel Engine.
(f) Date of energization (in case of electricity driven pump):
Particulars of usefulness of proposed well:
(a) Purpose of the existing well: Irrigation / Domestic / Others (Please specify)
(b) Cultural command area in ha (f‘or irrigation well): -
(c) Owner's share of land within the command area indicate in 3. (b) above:
(d) Out of the area indicated in 5 (b) above, area irrigated ‘by the well in different crop seasons

(i) Kharif- ha;
(ii) Rabi- ha;
(iii) Zayad- ha;

(e) Total annual running hours (in case of irrigation well):
(f) Daily running hours in case of domestic use:

6. Is plot size of residential premises is more than 300 square meters? (for | Y N
domestic user only)

Whether rain water harvesting structure has been constructed within the premises | Y N
(for domestic user only)

8. Any other information which the applicant would like to furnish :

DECLARATION BY THE APPLICANT
I do hereby declare that the particulars furnished hereinabove are correct and true. I understand

that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application / registration isliable to be rejected / cancelled.

I agree

Note:

X
2.

Separate applicalién form should be used for registration of each individual well.

The application form should be completed in all respect before submission. Incomplete applications
are liable for rejection. Any correction /alteration shall be duly authenticated

In case any of the particulars/information is found to be incorrect at any stage of verification /
scrutiny, the application is liable for rejection.

In case any of the particulars/ information furnished is found to be incorrect at any stage even after
issue of the registration, the registration is liable for cancellation.

Please write 'N.A.' against those items which are not applicable.

Please attach the following documents along with the application:

(a) Document showing proof of ownership of land;

(b) Photocopy of Aadhaar card / voter [D/ ration card / any other proof of identification
The concerned Authority reserves  the right to ask for any other document(s) from the owner
applicant for examination of the merit of the case.

I agree v
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Form 2 (A)
|See rule 7(1)]

(Maodification or alteration in registered well of Commercial or Industrial or Infrastructural or
Bulk user in notified area)

Issued to: Shri/Smt. | | ‘ —I | | | 1 | I | j

BOOK NO r, | | | IApplicalion Form SI. No | \ ] | | |

FORM OF APPLICATION FOR
MODIFICATION OR ALTERATION IN REGISTERED WELL
(UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

1. Particulars about the applicant:
(a) Name of the owner applicant (IN BLOCK LETTERS):(Please attach 1D proof)

[ e e e won ] offastiand ot ] s | |

(b) Date of Birth:

(¢) Son I Daughter / Wife / Husband of
[ T L onilimiomie v s el bl oo 15, -1
(d) Sex (Please tick): M /F;
(e) Nationality:
(f) Address of'the applicant:

2. Details of Registration of existing well
(a) Registration number:
(b) Date of Registration:
3. Location particulars of the existing registered well:
(a) District; 5
(b) Block:
(d) Plot No/ Khasra No. (Please attach Aadhaar Card/ Electricity Bill/ Any other document as
address proof for ownership of land):
(e) Municipality/ Corporation, Ward No./, Holding No.
4. Particulars of the existing registered well:
(a) Date of construction / sinking of the well:
(b) Type of the well viz. Dug Well/Tube Well/Boring: Others (Please specify)
(c) Approx. depth of the well (m):
(d) In case of Tube Well:
(i) Approx. length (m) & diameter (mm) of the housing pipe (if any)
(ii) Approx. length (m) & diameter (mm) of the strainer
(iii) Material of the housing pipe & blank pipe: (PVC/ Iron/ Galvanized Iron)
(iv) Material of the strainer: (PVC/ Iron/ Galvanized Iron)
(e) In case of Dug Well:
(i)  Diameter of the Dug Well (m):
(ii) Type of structure of the Dug Well (Please tick): Kuchcha / Pucca
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(f)  Whether there has been any adverse report regarding water quality: Y - |M

of the well.
If 'Yes', give particulars,
5. Particulars of existing pumping device:
(a) Type of pump to be used (Please tick): (Centrifugal =~ Submersible / Turbine . Ejecto
pump, etc.)
(b) Length of column pipe (in case of submersible ~turbine pump):
(¢) Pump Capacity (m3 . hr.)
(d) H.P.:
(e) Operational device (Please tick): Electric Motor  Diesel Engine.
(f) Date of energization (in case of electricity driven pump):
6.  Particularsof usefulness of well:
(a) Purpose of the proposed well (Industrial / Commercial / Infrastructural / Bulk use / Others
(Please tick)

(b) Annual running hours
(c) Daily running hours
(d) Whether the area receives supply through piped water supply: YES /NO (Please tick one)
7.  Details of modification or alteration in registered well:
8. Reason of modification or alteration in registered well:
9. Whether rain water harvesting structure has been constructed within the premises
YES /NO (Please tick)
10.(a) Please submit mode of treatment of waste water/ effluent (for industries):

If. (a) applies. please mention whether obtained NOC from Uttar Pradesh Pollution Control
Board for discharge of effluent or waste water:

{b) YES /NO (Please tick)

If YES. attach copy of same.

Note: If applicant has not obtained NOC from Uttar Pradesh Pollution Control Board for discharge of
effluent or waste water. application shall be liable for rejection. |

11. Details of payment of application fee:
(a) Amount of Application Fee paid -
(i) Rs:
(ii) Voucher No:
(iii) date:
(b) Name of Treasury | Sub-Treasury [ P.S.U. Bank where Application Fee has been paid-
(¢) Name of Bank Branch (if payment has been made in a Bank)-

12. Any other information which the applicant would like to furnish
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DECLARATION BY THE APPLICANT
I do hereby declare that the particulars furnished herein above are correct and true. | understand

that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter. my application / registration is liable to be rejected * cancelled.

| agree

Note:

1.
2.

Separate application form should be used for registration of each individual well.

The application form should be completed in all respect  before submission. Incomplete

applications are liable for rejection. Any correction / alteration shall be duly authenticated.

In case any of the particulars/information is found to be incorrect at any stage o-f verification /

scrutiny, the application is liable for rejection.

In case any of the particulars/ information furnished is found to be incorrect at any stage even after

issue of the registration, the registration is liable for cancellation.

Please write 'N.A.' against those items which are not applicable.

Please attach the following documents along with the application:

(a) Document showing proof of ov;vnership of land;

(b) Photocopy of Aadhaar card / voter [D / ration card / any other proof of identification

(¢) Map showing location of the existing well, the command area and the existing wells which
have been referred to in.item no. 2(a), (b) and (c).

The concerned Authority reserves the right to ask for any other document(s) from the owner

applicant for examination of the merit of the case.

I agree v
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Form 2 (B)
|See ruie 7(2)|

(Modification or alteration in registered well of Commercial or Industrial or Infrastructural or
Bulk user in non-notified area)

Issued to: Shri/Smt. | ] | 7T [ 1T 1 1 | ||

BOOK NO |7| l | | J Application Form SI. No | I | | | J

FORM OF APPLICATION FOR
MODIFICATION OR ALTERATION IN REGISTERED WELL
(UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

1. Particulars about the applicant:
(d) Name of the owner applicant (IN BLOCK LETTERS):(Please att?ch 1D proof)

 F T T [ [efodualshaded |

(e) Date of Birth:

(f) Son I Daughter / Wife / Husband of . '
LT T 1 T 1 1T = fompscl of |
(d) Sex (Please tick): M IF:
(e) Nationality:
(f) Address of the applicant:

2. Details of Registration of existing well
(a) Registration number:
(b) Date of Registration:
3. Location particulars of the existing registered well:
(a) District;
(b) Block:
(¢) Plot No/ Khasra No. (Please attach Aadhaar Card/ Electricity Bill/ Any other document as
address proof for ownership of land): -

(d) Municipality/ Corporation. Ward No. /, Holding No.
4, Padleulars of the existing registered well:

(a) Date of construction / sinking of the well:

(b) Type of the well viz. Dug Well/Tube Well/Boring: Others (Please specify)

() Approx. depth of the well (m):

(d) Incase of Tube Well :
(i) Approx. length (m) & diameter (mm) of the housing pipe {ifany)
(ii) Approx. length (m} & diameter (mm) of the strainer
tiii} Material of the housing pipe & blank pipe : (PVC/ Iron/ Galvanized iron)
(iv) Material of the sirairer: (PVC/ iron/ Galvanized Iron)
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(e) Incaseof Dug Well:
(i) Diameter of the Dug Well (m):
(ii)  Type of structure of the Dug Well (Please tick) Kuchcha / Pucca

(f)  Whether there has been any adverse report regarding water quality Y |N

of the well.
If 'Yes', give particulars.

5. Particulars of existing pumping device:

(a) Type of pump to be used (Please tick): (Centrifugal / Submersible /Turbine / Ejecto pump.

etc.) ~
(b) Length of column pipe (in case of submersible /turbine pump):
(c) Pump Capacity (m3/ hr.):
(d) H.P:
(e) Operational device (Please tick): Electric Motor / Diesel Engine.
(f) Date of energization (in case of electricity driven pump):
6.  Particulars of usefulness of well:
(a) Purpose of the proposed well
(Industrial / Commercial / Infrastructural / Bulk use / Others (Please tick)
(b)  Annual running hours
(c) Daily running hours
(d)  Whether the area receives supply through piped water supply: YES / NO (Please tick one)
7.  Details of modification or alteration in registered well:
8. Reason of modification or alteration in registered well:
9. Whether rair; water harvesting structure has been constructed within the premises
YES/NO (Please tick)
10.(a) Please submit mode of treatment of waste water/ effluent (for industries):

If. (a) applies. please mention whether obtained NOC from Uttar Pradesh Pollution Control
Board for discharge of effluent or waste water:

(b) YES/NO (Please tick)

If YES, attach copy of same.

Note: If applicant has not obtained NOC from Uttar Pradesh Pollution Control Board for discharge of
effluent or waste water. application shall be liable for rejection. :

11. Details of payment of application fee:
(a) Amount of Application Fee paid —
(i) Rs:
(ii) Voucher No:
(iii) date:
(b) Name of Treasury | Sub-Treasury 1 P.S.U. Bank where Application Fee has been paid-
(c) Name of Bank Branch (if payment has been made in a Bank)-

12. Any other information which the applicant would like to furnish
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DECLARATION BY THE APPLICANT

I do hereby declare that the particulars furnished herein above are correct and true. 1 understand

that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application / registration is liable to be rejected / cancelled.

I agree ‘

Note:
. Separate application form should be used for registration of each individual well.

7.5

The application form should be completed in all respect  before submission. Incomplete
applications are liable for rejection. Any correction /alteration shall be duly authenticated.
In case any of the particulars/information is found to be incorrect at any stage of verification
/scrutiny, the application is liable for rejection.
In case any of the particulars/ information furnished is found to be incorrect at any stage even
after issue of the registration, the registration is liable for cancellation.
Please write 'N.A. against those items which are not applicable.
Please attach the following documents along with the application :
(a) Document showing proof of ownership of land ;
(b) Photocopy of Aadhaar card / voter 1D / ration card / any other proof of identification
(¢) Map showing location of the existing well, the command area and the existing wells which
have been referred to in item no. 2(a), (b) and (c).

The concerned Authority reserves  the right to ask for any other document(s) from the owner

applicant for examination of the merit of the case.

1 agree v
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Form 3 (A)
(Commercial or Industrial or Infrastructural or bulk user)
[See Rule 8(1)]
(EMBLEM OR HOLOGRAM OF THE
DISTRICT GROUND WATER-MANAGEMENT COUNCIL)
CERTIFICATE OF REGISTRATION OF EXISTING/NEW WELL

{U/S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}
REGISTRATION NO...

1. (a) Name of the owner applicant : Shri/Smt. ..........

(b) Son /Daughter of:

(c) Address of the applicant

(d) Application Form Serial No.and date of submission:

(e) Specimen signature:
2 Location particulars:

(a) District:

(b) Block:

(c) . Plot No. :

(d) Municipality / Corporation, Ward No./:
3. Particular of the existing well and pumping device:

(a) Date of construction / sinking of the well

(b) Type of the well:

(c) Depth of the well (m):

(d) " Purpose of the well:

(e) Assembly size (for tube well) :

(f) Strainer position (for tube well)

(g) Diameter (for dug well):

(h) Type of pump used

() HP. of the pump:

() Operational device

(k) Rate of withdrawal (m3/ hr.):

(I) Date of energization (in case of electric pump):

This certificate of registration is issued on the basis of the information furnished by th applicant
subject to the conditions stated overleaf

Place:
Date:
Yours faithfully,
Signature of the issuing authority

and Designation
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CONDITIONS

(1

(2)

(3)
(4)

(5)

©)

Q)

®)

For the purpose of measuring and recording the quantity of ground water extracted, every said user
shall affix water meters, which record rate and quantum of extraction, at outlet of pumping devices
and it shall be presumed that the quantity recorded by the meter has been extracted by the said user,
until the contrary is proved. The rate of extraction of ground water from the well as shown in
item 3(k) shall not exceed to the recorded rate from water meters.

The District Ground Water Management Council reserves the right to stop extraction of ground
water from the well due to quality hazards or any other reasons, if the situation so demands.

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing
well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of
the District Ground Water Management Council. Any deviation in this regard shall lead to
cancellation ofthis registration.

In case, any of the particulars / information furnished by the applicant in his application for
issuance of this registration is found to be incorrect during verification at any subsequent stage,
this registration is liable for cancellation.

Construction of piezometers and installation of digital water level recorders with telemetry shall be
mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this

office on monthly basis.
Gauidelines for Installation of Piezometers and their Monitoring
Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/
sounder or automatic water level measuring equipment. It is also used to take water sample for
water quality testing whenever needed. General guidelines for installation of piezometers are as
follows:
The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping
well through which ground water is being withdrawn. The diameter of the piezometer should be
about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground
water is being abstracted. If, more than one piezometers are installed the second piezometer should
monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water
aquifer monitoring.
The measuring frequency should be monthly and accuracy of measurement should be up to cm. the
reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital
Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped
and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department. Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and
post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved
lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department,
Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the
location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard
referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care
off.
Any other condition(s) that may be imposed by the District Ground Water Management Council.

OFFICE SEAL
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Form 3 (B)

(Commercial or Industrial or Infrastructural or Bulk user having N.O.C. issued by Central Ground
Water Authority or by Ground Water Department)

|See Rule 8(2)]
(EMBLEM OR HOLOGRAM OF THE
DISTRICT GROUND WATER MANAGEMENT COUNCIL)
CERTIFICATE OF REGISTRATION OF EXISTING/NEW WELL
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019/
REGISTRATION NO... '
I (a) Name of the owner applicant : Shri/Smt. ..........
(b) Son I Daughter of
(c) Address of the applicant
(e) Application Form Serial No.and date of submission:
(f) Specimen signature:
2 Location particulars;
(a) District:
(b) Block:
(c) Plot No. :
(d) Municipality / Corporation, Ward No./:
3. Particular of the existing well and pumping device:
(a) Date of construction / sinking of the well
(b) Type of the well:
(c¢) Depth of the well (m):
(d) Purpose of the well:
(e) Assembly size (for tube well) :
(f)  Strainer position (for tube well)
(g) Diameter (for dug well). “
(h) Type of pump used
() HP. of the pump:
() Operational device
(k) Rate of withdrawal (m3/ hr.):
(I) Date of energization (in case of electric pump):

This certificate of registration is issued on the basis of the information furnished by the
applicant subject to the conditions stated overleaf.

Place:

Date;
Y ours faithfully,

Signature of the issuing authority
and Designation
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CONDITIONS

(1

(2)

(3)
4)

(5)

(6)

)

For the purpose of measuring and recording the quantity of ground water extracted, every said user
shall affix water meters, which record rate and quantum of extraction, at outlet of pumping devices
and it shall be presumed that the quantity recorded by the meter has been extracted by the said user,
until the contrary is proved. The rate of extraction of ground water from the well as shown in
item 3(k) shall not exceed to the recorded rate from water meters.

The District Ground Water Management Council reserves the right to stop extraction of ground
water from the well due to quality hazards or any other reasons, if the situation so demands.

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design. rate of withdrawal and pumping device in respect of the existing
well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of
the District Ground Water Management Council. Any deviation in this regard shall lead to
cancellation ofthis registration.

In case, any of the particulars / information furnished by the applicant in his application for
issuance of this registration is found to be incorrect during verification at any subsequent stage,
this registration is liable for cancellation.

Construction of piezometers and installation of digital water level recorders with telemetry shall be
mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this

office on monthly basis.
Guidelines for Installation of Piezometers and their Monitoring
Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/
sounder or automatic water level measuring equipment. It is also used to take water sample for
water quality testing whenever needed. General guidelines for installation of piezometers are as
follows:
The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping
well through which ground water is being withdrawn. The diameter of the piezometer should be
about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground
water is being abstracted. If, more than one piezometers are installed the second piezometer should
monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water
aquifer monitoring.
The measuring frequency. should be monthly and accuracy of measurement should be up to cm. the
reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital
Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after: the pumping from the
surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped
and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and
post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved
lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department,
Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/T: ube wells site for providing the
location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard
referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care
off.
(8) Any other condition(s) that may be imposed by the District Ground Water Management

Council.

OFFICE SEAL
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Form 3 (C)
(Domestic and Agricultural user)
[See Rule 8(3), Rule 8(4)]
(EMBLEM OR HOLOGRAM OF THE

(MUNICIPAL WATER MANAGEMENT COMMITTEE / BLOCK PANCHAYAT GROUND WATER
MANAGEMENT COMMITTEE)

CERTIFICATE OF REGISTRATION OF EXISTING/NEW WELL

{UIS10(2) / 11(2) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}
REGISTRATION NO...

1. (a) Name of the owner applicant : Shri/Smit. ..........
(b) Son I Daughter of:
(c) Address of the applicant
(d) Application Form Serial No.and date of submission:
(e) Specimen signature:
2. Location particulars:
(a) District
(b) Block:
(c) Plot No. :
(d) Municipality /Corporation, Ward No./:
3. Particular of the existing well and pumping device:
(@) Date of construction / sinking of the well
(b) Type of the well:
(c) Depth of theﬂwall (m):
(d) Purpose of the well:
(e) Assembly size (for tube well) :
(D) Strainer position (for tube well)
(g) Diameter (for dug weli)
(h) Type of pump used
(i) HP. of the pump.
() Operational device
(k) Rate of withdrawal (m3/ hr.);
(I) Date of energization (in case of electric pump):

This certificate of registration is issued on the basis of the information furnished by the
applicant subject (o the conditions stated overleai.

Place:
Date
Yours faithfully,
Signature of the 1ssuing authoriny

and Designation

TI€_RPH_Enghsh Nemmm Gangey

148



2394

Y He9l STEERY e, 25 HEil, 2020 99

CONDITIONS

(1)  The District Ground Water Management Council reserves the right to stop extraction of ground
water from the well due to quality hazards or any other reasons. if the situation so demands.

(2) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(3)  No change of location, design, rate of withdrawal and pumping device in respect of the existing
well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of
the Appropriate Authority. Any deviation in this regard shall lead to cancellation of this

registration.
(4) In case, any of the particulars / information furnished by the applicant in his application for
issuance of this registration is found to be incorrect during verification at any subsequent stage,

this registration is liable for cancellation.
(5) Any other condition(s) that may be imposed by the Appropriate Authority.

OFFICE SEAL
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Form 4 (A)
[See Rule 8(2)]
(EMBLEM OR HOLOGRAM OF THE
DISTRICT GROUND WATER MANAGEMENT COUNCIL)
LETTER OF REJECTION OF APPLICATION FOR REGISTRATION OF WELL

{U/S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019/

No. Dated
To,
SHEY [ISHIL. woviseasitavainsmnsnan snonsas éobsinn
Sub: Rejection of your application for grant of registration of well.

Ref: Your Application No. submitted on
Sir / Madam,
This is to inform you regretfully that your Application No. .. ..dated

submitted for grant of registration of well has been rejected because of the following reason(s):
(1) Incomplete application

(2) Non-submission of requisite documents

(3) Shortfall in payment of requisite Application Fee

(4) Incorrect Head of A/C for deposition of Application Fee

(5) Others:

Yours faithfully.

Signature of the issuing authority
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Form 3 (A)

[See ruie 13(1)]

Issued ta: Shri/ Smt | I ‘ [ { i l i E J [

BOOK NO. | J | ’ | I Application Form Sl. No. ‘ | l : | |

APPLICATION FOR OBTAINING GRANT OK AUTHORIZATION/ NO OBJECTION
CERTIFICATE FOR SINKING OF NEW WELL FOR ANY COMMERCIAL OR INDUSTRIAL
OR INFRASTRUCTURAL OR BULK USER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

1. Particulars about the applicant:
(a) Name of the owner applicant (IN BLOCK LETTERS):(Please attach 1D proof)

( [ 1§ [ [ § [ [ ] el |

(g)Date of Birth:

(c) Son / Daughter / Wife / Husband of

I il e e SN o B R R T D

(d) Sex (Please tick): M /F:

(e) Nationality:
(f) Address of the applicant:

2. Location particulars of the proposed well:
(a) District :
(b) Block:

(c) Plot No/ Khasra No. (Please attach Aadhaar Card/ Electricity Bill/ Any other document as
address proof for ownership of land):

(d) Municipality/ Corporation. Ward No./, Holding No.
3. Particulars of the proposed well:
(a) Date of construction / sinking of the well:
(b) Type of the well viz. Dug Well/Tube Well/Boring: Others (Please specify)
(c) Approx. depth of the well (m):
(d) In case of Tube Well :
(i) Approx. length (m) & diameter (mm) of the housing pipe (if any)
(ii) Approx. length (m) & diameter (mm) of the strainer
(iii) Material of the housing pipe & blank pipe : (PVC/ Iron/ Galvanized Iron)
(iv) Material of the strainer : (PVC/ lron/ Galvanized lron)
(e) Incase of Dug Well:
(iy  Diameter of the Dug Well (m):
(i) Type of structure of the Dug Well (Please tick). Kuchcha /Pucca
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(f) Whether there has been any adverse report regarding water quality:

of the well.
If 'Yes', give particulars.
4. Particulars of proposed pumping device:
(a) Type of pump to be used (Please tick): (Centrifugal / Submersible / Turbine / Ejecto
pump, etc.)
(b) Length of column pipe (in case of submersible /turbine pump):
(¢) Pump Capacity (m3z’ hr.):
(d) H.P:
(e) Operational device (Please tick): Electric Motor / Diesel Engine.
(f) Date of energization (in case of electricity driven pump).
5. Particulars of usefulness of well:
(a) Purpose of the proposed well (Industrial/Commercial /Infrastructural/Bulk use /Others (Please
tick)
(b) Annual running hours
(c) Daily running hours:
(d) Whether the area receives supply through piped water supply: YES /NO (Please tick one)
6. (a) Please submit mode of treatment of waste water/ effluent (for industries):
If, (a) applies, please mention whether obtained NOC from Uttar Pradesh Pollution Control
Board for discharge of effluent or waste water:
(b) YES/NO (Please tick)
If YES, attach copy of same.
Note: If applicant has not obtained NOC from Uttar Pradesh Pollution Control Board for discharge of
effluent or waste water, application shall be liable for rejection.

7. Whether rain water harvesting structure has been constructed within the premises
YES /NO (Please tick)
8. Details of payment of application - fee: -
(a) Amount of Application Fee paid —
(i) Rs:
(ii) Voucher No:
(iii) Date:
(b) Name of Treasury / Sub-Treasury / P.S.U. Bank where Application Fee has been paid-
(c) Name of Bank Branch (if payment has been made in 2 Bank)-

9.  Any other information which the applicant would like to furnish
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DECLARATION BY THE APPLICANT

| do hereby declare that the particulars furnished herein above are correct and true. |

understand that in case any of the information and particulars is found to be incorrect at any stage of
scrutiny and investigation or thereafter, my application / registration is liable to be rejected / cancelled.

lagree \

Note:

1.
2.

Separate application form should be used for registration of each individual well.

The application form should be completed in all respect before submission. Incomplete
applications are liable for rejection. Any correction / alteration shall be duly authenticated
In case any of the particulars/information is found to be incorrect at any stage of verification /
scrutiny, the application is liable for rejection.
In case any of the particulars/ information furnished is found to be incorrect at any stage even after
issue of the AUTHORIZATION/ NO OBJECTION CERTIFICATE FOR SINKING OF NEW
WELL, same shall be liable for cancellation.
Please write 'N.A.! against those items which are not applicable.
Please attach the following documents along with the application :
(a) Document showing proof of ownership of land ;
(b) Photocopy of Aadhaar card / voter ID / ration card / any other proof of identification
(c) Map showing location of the proposed well, which have been referred to in item no. 2(a),
(b) and (c).

The District Ground Water Management Council reserves the right to ask for any other document(s)

from the owner applicant for examination of the merit of the case.

1 agree v
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Form 8 (B) '

|See rule 14(1)| : |

Issued to: Shri/ Smt J I [ I I [ ‘ lf J | ‘ ’ |
BOOK NO. 1 ’ ! [ ‘ ‘ Application Form SI. No. 1 [ 1 ’ —[ ] ‘
|

APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF
WELL FOR ANY COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR BULK
USER IN NOTIFIED AND NON-NOTIFIED AREA

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019] [

I. Particulars about the applicant:
(a) Name of the owner applicant (IN BLOCK LETTERS):(Please attach 1D proof)

i g sl i ol s L . i il o ot TS

(b) Date of Birth:

(c) Son /Daughter / Wife / Husband of

[ I N v

(d) Sex (Please tick): M/F;

(e) Nationality: |

(N Address of the applicant:,

2. Location particulars of the proposed well:
(a) District:
(b) Block:

(c) Plot No. /Khasra No. (Please attach Aadhaar Card/ Electricity Bill/ Any other document as
address proof for ownership of land):

(d) Municipality/ Corporation. Ward No./. Holding No.
3. Particulars of the proposed well:
(a) Date of construction / sinking of the well:
(b) Type of the well viz. Dug Well/Tube Well/Boring: Others (Please specify)
(c) Approx. depth of the well (m):
(d) Incase of Tube Well :
(i) Approx. length (m) & diameter (mm) of the housing pipe (if any) |

(ii) Approx. length (m) & diameter (mm) of the strainer
(iii) Material of the housing pipe & blank pipe : (PVC/ Iron/ Galvanized Iron)
(iv) Material of the strainer : (PVC/ Iron/ Galvanized Iron)
(e) Incase of Dug Well:
(i)  Diameter of the Dug Well (m):

(ii)  Type of structure of the Dug Well (Please tick): Kuchcha /Pucca

TI8_RPH English_Namami Gangey

154 |



2400

I R ST e, 25 FEd, 2020 105

(f) Whether there has been any adverse report regarding water quality.

of the well.
If "Yes', give particulars.
4. Particulars of proposed pumping device:
(a) Type of pump to be used (Please tick): (Centrifugal / Submersible / Turbine / Ejecto
pump. etc.)
(b) Length of column pipe (in case of submersible /turbine pump):
(c) Pump Capacity (m* / hr.):
(d) H.P.
(e) Operational device (Please tick): Electric Motor / Diesel Engine.
(f) Date of energization (in case of electricity driven pump):
5. Particularsof usefulness of well:
(a) Purpose of the proposed well (Industrial / Commercial / Infrastructural / Bulk use / Others
(Please tick)
(b) Annual running hours
(¢) Daily running hours:
(d) Whether the area receives supply through piped water supply: YES / NO
(Please tick one)
6. (a) Please submit mode of treatment of waste water/effluent (for industries):
If, (a) applies, please mention whether obtained NOC from Uttar Pradesh Pollution Control

Board for discharge of effluent or waste water:
(b) YES/NO (Please tick)
If YES, attach copy of same.

Note: If applicant has not obtained NOC from Uttar Pradesh Pollution Control Board for discharge of
effluent or waste water, application shall be liable for rejection.

7. Whether rain water harvesting structure has been constructed within the premises
YES /NO (Please tick) -
8. Details of payment of application fee:
(a) Amount of Application Fee paid —
(i) Rs:
(ii) Voucher No:
(iii) date:
(b) Name of Treasury / Sub-Treasury / P.S.U. Bank where Application Fee has been paid-

(c) Name of Bank Branch (if payment has been made in a Bank)-

9.  Any other information which the applicant would like to furnish :
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DECLARATION BY THE APPLICANT

| do hereby declare that the particulars furnished herein above are correct and true. |
understand that in case any of the information and particulars is found to be incorrect at any stage of
scrutiny and investigation or thereafter, my application / registration isliable to be rejected /cancelled.

[ agree ,

Note:
1. Separate application form should be used for registration of each individual well

2. The application form should be completed in all respect before submission. Incomplete applications
are liable for rejection. Any correction /alteration shall be duly authenticated

3. In case any of the particulars/information is found to be incorrect at any stage of verification/
scrutiny, the application is liable for rejection.

4. In caseany of the particulars/ information furnished is found to be incorrect atany stage even after

issue of the AUTHORIZATION/ NO OBJECTION CERTIFICATE FOR SINKING OF NEW
WELL, same shall be liable for cancellation.

5. Please write 'NA' against those items which are not applicable,

6.  Please attach the following documents along with the application :
(@) Document showing proof of ownership of land :
(b)  Photocopy of Aadhaar card / voter [D /ration card /any other proof of identification
(c) Map showing location of the proposed well, which have been referred to in item no. 2(a),
(b) and (c).
7. The District Ground Water Management Council reserves the right to ask for any other document(s)
from the owner applicant for examination of the merit of the case.

I agree v

718_RPH_English Namom Gangey 1 56



2402

IV EY AHIEN e, 25 FYEd, 2020 107

Form8 (C)
|See rules 15(1)]

(EMBLEM OR HOLOGRAM OF THE DISTRICT GROUND WATER MANAGEMENT COUNCIL)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

|Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019,

L

\AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO.

(a) Name of the applicant (user): Shri/Smt. Son / Daughter of:

. (b) Address of the applicant:

(c) Category of farmer (Please tick): Small Farmer / Marginal Farmer/ Others
(d) Serial No. of application Form and date of submission:

(e) Specimen signature of the user;

2. Location particulars:

(a) District
(b) Block, . Plot No.:
(c) Municipality/ Corporation

Ward No. / Holding No.:
3. Particulars of the proposed well and pumping device:

(a) Type of the well:
(b) Approx. depth of the well (m):
(c) Purpose of the well:

(d) Assembly size (for tube well); mm. X mm.
(e) Approx. strainer length (for tube well): m.
(f)Diameter (for dug well): m

(g) Type of pump to be used:

(h) H.P. of the pump:

(i) Operational device:

(j) Maximum allowable rate of withdrawal (m® / hr.):
(k) Maximum allowable running hours per day:

(1) Maximum allowable annual extraction of ground water:

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location
specified at Sl. (2) for extraction of ground water at a rate not exceeding that as shown at Sl. (3j). for
running hours / day as shown at Sl. (3k), and for maximum allowable annual extraction of ground water as

Place:

shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

Yours faithfully,
Signature of the issuing authority

and Designation

OFFICE SEAL
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CONDITIONS:

(1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

(2) No change of location, design, rate of withdrawal and pumping device in respect of the
proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior
permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this autharization. '

(3) For the purpose of measuring and recording the quantity of ground water extracted. every said
user shall affix water meters. which record rate and quantum of extraction, at outlet of pumping
devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as
shown in item 3(k) shall not exceed to the recorded rate from water meters,

(4) The concerned Authority reserves the right to stop extraction of ground water from the well due
to quality hazards or any other reasons, if the situation so demands.

(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing
well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of
the Competent Authority. Any deviation in this regard shall lead to cancellation of this

-

registration.

(7) In case, any of the particulars / information furnished by the applicant in his application for
issuance of this registration is found to be incorrect during verification at any subsequent stage,
this registration is liable for cancellation.

(8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of
issue. '

(9) Construction of piezometers and installation of digital water level recorders with telemetry shall
be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that
of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis. .

(10) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/
sounder or automatic water level measuring equipment. It is also used to take water sample for
water quality testing whenever needed. General guidelines for installation of piezometers are as

follows for compliance of NOC:

*  The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping
well through which ground water is being withdrawn. The diameter of the piezometer should be
about 4" to 67,

e The depth of the piezometer should be same as is case of the pumping well from which ground
water is being abstracted. If, more than one piezometers are installed the second piezometer should
monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water
aquifer monitoring,

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the
reported measurement should be given in meter upto two decimal,

o  For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital
Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.

@ The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tube wells has been stopped for about four to six hours.
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s All the details regarding coordinates, reduced level (with respect to mean level). depth. zone taped
and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh. and for its validation.

e The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and
post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved
lab. Besides. one sample (] It capacity bottle) to the concerned Director, Ground Water Department,
Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the
location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for standard
referencing and identification.

e Any other site specific requirement regarding safety and access for measurement may be taken care
off.

(11)  Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars I information furnished by the applicant in his application for
issuance of this permit is found to be incorrect during verification at any subsequent stage, this
permit is liable for cancellation.

(13) Any other condition imposed by the concerned Authority.

OFFICE SEAL
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Form 8 (E)
[See rules 15(2)]
(EMBLEM OR HOLOGRAM OF THE DISTRICT GROUND WATER MANAGEMENT
COUNCIL)

RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO:

VALID UP TO........c.c...

1. (a) Name of the applicant (user): Shri/Smt. Son / Daughter of:
(b) Address of the applicant:
(c) Category of farmer (Please tick): Small Farmer / Marginal Farmer/ Others
(d) Serial No. of application Form and date of submission:
(e) Specimen signature of the user :
2. Please submit details of N.O.C. issued by Central Ground Water Authority or by Ground Water
Department:
N.O.C. issued by (Please tick one)

Central Ground Water Authority

by Ground Water Department
Date of issue of N.O.C.
Date of expiry of N.O.C.
2. Location particulars:
(a) District
(b) Block, ,J.L. No., Plot No. :
(c) Municipality / Corporation
Ward No. / Holding No.:
3. Particulars of the well and pumping device:
(a) Type of the well:
(b) Approx. depth of the well (m):
(c) Purpose of the well:
(d) Assembly size (for tube well): mm. X mm.
(e) Approx. strainer length (for tube well):  m.
(f) Diameter (for dug well): m.
(g) Type of pump to be used:
(h) H.P. of the pump:
(i) Operational device:
(j) Maximum allowable rate of withdrawal (m*/hr.):
(k) Maximum allowable running hours per day:
(1) Maximum allowable annual extraction of ground water:

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location
specified at Sl. (3) for extraction of ground water at a rate not exceeding that as shown at SI. (3j). for
running hours/day as shown at Sl. (3k), and for maximum allowable annual extraction of ground water as
shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place:

Date:
Yours faithfully.

Signature of the issuing authority
and Designation

OFFICE SEAL
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CONDITIONS:

(1) In case of any change of ownership of the proposed well. fresh authorization has to be obtained.

(2) No change of lacation. design. rate of withdrawal  and pumping device in respect of the
proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior
permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization.

(3) For the purpose of measuring and recording the quantity of ground water extracted. every said
user shall affix water meters, which record rate and quantum of extraction, at outlet of pumping
devices and it shall be presumed that the quantity recorded by the meter has been extracted by
the said user, until the contrary is proved. The rate of extraction of ground water from the well as
shown in item 3(k) shall not exceed to the recorded rate from water meters.

(4) The concerned Authority reserves the right to stop extraction of ground water from the well due
to quality hazards or any other reasons, if the situation so demands.

(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6) No change of location, design, rate of withdrawal and pumping device in respect of the

" existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior
permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.

(7) In case, any of the particulars/information furnished by the applicant in his application for
issuance of this registration is found to be incorrect during verification at any subsequent
stage, this registration is liable for cancellation.

(8) Construction of piezometers and installation of digital water level recorders with telemetry
shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate
with that of the pumping well. The data, obtained from digital water level recorders shall be
made available to this office on monthly basis.

(9) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/
sounder or automatic water level measuring equipment. It is also used to take water sample for
water quality testing whenever needed. General guidelines for installation of piezometers are as

follows for compliance of NOC:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping
well through which ground water is being withdrawn. The diameter of the piezometer should be
about 4” to 6”.

The depth of the piezometer should be same as is case of the pumping well from which ground
water is being abstracted. If, more than one piezometers are installed the second piezometer should
monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water
aquifer monitoring.

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the
reported measurement should be given in meter upto two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital
Automatic Water Level Recorder (DWLR) with telemetry system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tube wells has been stopped for about four to six hours.

All the details regarding coordinates, reduced level (with respect 1o mean level), depth. zone taped
and assembly lowered should be provided for bringing the piezometer into the Hydrograph

Monitoring System for Ground Water Department, Uttar Pradesh. and for its validation.
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e The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and
post-monsoon (October/November) periods. Quality may be got analyzed from NABL approved
lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department.
Uttar Pradesh, for chemical analysis.

e A Permanent display board should be installed at piezometer/Tube wells site for providing the
location. piezometer/ tube well number. depth and zone tapped of piezometer/tube well for standard
referencing and identification.

e Any other site specific requirement regarding safety and access for measurement may bé taken care
off.

(10)  Any other condition(s) that may be imposed by the concerned Authority.

(11) In case, any of the particulars/information furnished by the applicant in his application for
issuance of this permit is found to be incorrect during verification at any subsequent stage. this
permit is liable for cancellation.

(12)  Any other condition imposed by the concerned Authority.

OFFICE SEAL
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Form 8 (D)
[See Rule 15(1)]
(EMBLEM OR HOLOGRAM OF THE
DISTRICT GROUND WATER MANAGEMENT COUNCIL)

LETTER OF REJECTION OF APPLICATION FOR GRANT OF AUTHORIZATION/
NO OBJECTION FOR SINKING OF WELL

{U/S 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019/

No. ; Dated

To
SHEi St oS S

Sub: Rejection of your application for grant of authorization of well.

Ref: Your Application No submitted on
Sir / Madam.
This is to inform you regretfully that your Application No ................... dated

submitted for grant of authorization of well has been rejected because of the following reason(s):
(1) Incomplete application

(2) Non-submission of requisite documents

(3) Shortfall in payment of requisite Application Fee

(4) Incorrect Head of A/C for deposition of Application Fee

(5) Others:

Yours faithfully,
Signature of the issuing authority
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Form 5 (A)
|See rule 11(1)]
(Registration of New Drilling Agencies)

Issued to:Shri/Smt/M/s. L [ [ | I I | ‘ ' I , —I

BOOK NO L| | | [ ]App]icaﬁm Form Sl. No. 1 ] ] l ' —[

FORM OF APPLICATION FOR REGISTRATION OF NEW DRILLING AGENCIES
(Under Section 16 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

1. Particulars about the applicant/ firm:
(a) Name of the owner applicant (IN BLOCK LETTERS):(Please attach 1D proof)

L L1 I [T T ¥ i T 1T

(b) Date of Birth:

(c) Son/Daughter/ Wife / Husband of

L1 T T T T T T T T T T 1]

(d) Sex (Please tick): M IF;

(e) PAN no. of Firm:

(f) GST No. of Firm

(e) Nationality:

(f) Address of the applicant:

2. District in which firm desires to do drilling work:

Note: For more than one district, firm have to applied separately to concerning District Ground Water
council o ‘

3. Give details of drilling machine/ machines:

4. Purpose of ﬂrilling: (Please tick):
(a) Government Work: YES / NO
(b) Private Work: YES/ NO
(c) Both: YES/ NO
5. Details of payment of application fee:
(a) Amount of Application Fee paid —
(i) Rs.
(ii) Voucher No:
(iii) Date:

718_RPH_English_Namami Gangey
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6.

(b) Name of Treasury / Sub-Treasury / P.S.U. Bank where Application Fee has been paid-

(c) Name of Bank Branch (if payment has been made in a Bank)-

Any other information which the applicant would like to furnish :

DECLARATION BY THE APPLICANT
I do hereby declare that the particulars furnished herein above are correct and true. | understand

that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application / registration is liable to be rejected / cancelled.

1 agree

Note:

1.
2

Separate application form should be used for registration of each individual well.

The application form should be completed in all respect  before submission. Incomplete
applications are liable for rejection. Any correction / alteration shall be duly authenticated.

In case any of the particulars/information is found to be incorrect at any stage of verification/
scrutiny, the application is liable for rejection.

In case any of the particulars/ information furnished is found to be incorrect at any stage even after
issue of the registration, the registration is liable for cancellation.

Please write N.A.' against those items which are not applicable.

Please attach the following documents along with the application :

(a) Photocopy of Aadhaar card / voter ID /ration card,as proof of identification.
(b) Photocopy of PAN card.

(c¢) Photocopy of GST number.

The concerned Authority reserves the right to ask for any other document(s) from the owner
applicant for examination of the merit of the case.

1 agree v

718_RPH_English Namami Gangey
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Form 5 (B)
{See rule 11(2)]

(Registration of Existing Drilling Agencies)

issued to:Shri/SmuMss. | | | | ] ] || ] |

BOOK No. [ | [ ] | Application Form SI. No [ | [ ] [

FORM OF APPLICATION FOR REGISTRATION OF EXISTING DRILLING AGENCIES

(Under Section 16 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019,

1. Particulars about the applicant/ firm;
(a) Name of the owner applicant (IN BLOCK LETTERS): (Please attach ID proof)

L I I T T T T T T 7 117

(b) Date of Birth:

(c) Son / Daughter / Wife / Husband of

ms by ot o Jeus [t bl i sl e

(d) Sex (Please tick): M /F:
(e) PAN no. of Firm:

(f) GST No. of Firm

(g) Nationality:

(h) Address of the applicant:

|

2, District in which firm is engaged in drilling work:

Note: For more than one district, firm have to applied separately to concerning District Ground Water
Council.

3. Give details of drilling machine/ machines:

4. Purpose of drilling: (Please tick):
(a) Government Work: YES / NO
(b) Private Work: YES/ NO
(c) Both: YES/ NO
5. Details of payment of application fee:
(a) Amount of Application Fee paid —
(i) Rs.
(ii) Voucher No:
(ii1) Date:

718_RPH_English_Namami Gangey
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(b) Name of Treasury /Sub-Treasury/P.S.U. Bank where Application Fee has been paid-
(c) Name of Bank Branch (if paymeni has been made in a Bank)-

6.  Any other information which the applicant would like fo furnish :

DECLARATION BY THE APPLICANT

I do hereby declare that the particulars furnished herein above are correct and true. 1 understand
that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafier, my application /registration is liable to be rejected / cancelled.

| agree

Note:
1.  Separate application form should be used for registration of each individual well.

2. The application form should be completed in all respect before submission. Incomplete
applications are liable for rejection. Any correction / alteration shall be duly authenticated.

3. In case any of the particulars/information is found to be incorrect at any stage of verification/
scrutiny, the application is liable for rejection.

4. In case any of the particulars/ information furnished is found to be incorrect at any stage even after
issue of the registration, the registration is liable for cancellation.

Please write N.A.' against those items which are not applicable.
6. Please attach the following documents along with the application:
(a) Photocopy of Aadhaar card / voter ID /ration card,as proof of identification.
(b) Photocopy of PAN card.
(c) Photocopy of GST number.

7. The concerned Authority reserves the right to ask for any other document(s) from the owner
applicant for examination of the merit of the case.

I agree v
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Form 6 (A)
[See Rule 11(3)]
(EMBLEM OR HOLOGRAM OF THE
DISTRICT GROUND WATER MANAGEMENT COUNCIL)
CERTIFICATE OF REGISTRATION OF NEW DRILLING AGENCY
{U/S 16 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019/
REGISTRATION NO...
1. (a) Name of Firm:
(b) Name of the owner applicant: Shri/Smt. ..........
(c) Son/Daughter of:
(d) Address of the applicant:
(e) Application Form Serial No. and date of submission:

2! Name of district in which agency is registered for drilling:

This certificate of registration is issued on the basis of the information furnished by the applicant
subject to the conditions stated overleaf.

Place:
Date:
Yours faithfully,
Signature of the issuing authority
and Designation
CONDITIONS

(1)  Drilling Agency shall not do any drilling work in notified areas. List of notified areas can be
downloaded from web portal www.upgwdonline.in.

(2)  Drilling Agency shall not do any drilling work in areas identified as ground water quality sensitive
zones. List of ground water quality sensitive zones can be downloaded from web portal
www.upgwdonline.in.

(3)  For more than one district. firm have to applied separately to concerning District Ground Water
Council.

(4) Any other condition(s) that may be imposed by the District Ground Water Management Council.

OFFICE SEAL
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Form 6 (B)
[See Rule 11(4)]
(EMBLEM OR HOLOGRAM OF THE
DISTRICT GROUND WATER MANAGEMENT COUNCIL)
CERTIFICATE OF REGISTRATION OF EXISTING DRILLING AGENCY

{U/S 16 of the Uttar Pradesh Ground Water Management and Regulation Act. 2019/
REGISTRATION NO... '

1. (a) Name of Firm:
(b) Name of the owner applicant: Shri/Smt. ..........
(c) Son/Daughter of:
(d) Address of the applicant:
(e) Application Form Serial No. and date of submission:

2. Name of district in which agency is registered for drilling:

This certificate of registration is issued on the basis of the information furnished by the applicant
subject to the conditions stated overleaf.

Place:
Date:
Yours faithfully,
Signature of the issuing authority
and Designation
CONDITIONS

(1)  Drilling Agency shall not do any drilling work in notified areas. List of notified areas can be

downloaded from web portal www.upgwdonline.in.

(2)  Drilling Agency shall not do any drilling work in areas identified as ground water quality sensitive
zones. List of ground water quality sensitive zones can be downloaded from web portal

www.upgwdonline.in.
(3)  For more than one district. firm have to applied separately to concerning District Ground Water

council.
(4)  Any other condition(s) that may be imposed by the District Ground Water Management Council.

OFFICE SEAL
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Form 7 (A)
[See Rule 11(3)]
(EMBLEM OR HOLOGRAM OF THE
DISTRICT GROUND WATER MANAGEMENT COUNCIL)

LETTER OF REJECTION OF APPLICATION FOR REGISTRATION OF DRILLING
AGENCY

{U/S 160f the Uttar Pradesh Ground Water Management and Regulation Act, 2019/
No. Dated

To
Shri £ Smt VB, cimmvaiaiime s

Sub: Rejection of your application for grant of registration of drilling.

Ref:  Your Application No. submitted on
Sir / Madam,
This is to inform you regretfully that your Application No ... dated

submitted for grant of registration of drilling agency has been rejected because of the following reason{s):.
(1) Incomplete application

(2) Non-submission of requisite documents

(3) Shortfall in payment of reql_lisile Application Fee

(4) Incorrect Head of A/C for deposition of Application Fee

(5) Others:

Yours faithfully,

Signature of the issuing authority

diogsogodo—~T0di0 718 IroToE— (Rt} -2020—(1719)-509 Hftai—~{@=ges /€ swe) |
drogwogoRo—godo 2 o THRET T TRAT AT SFeATgfei—2020—(1720)-1000 UHHI—(@FGeR /€ / HHEE) |
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IN pursuance of the provision of clause (3) of article 348 of the Constitution. the Governor is
pleased 1o order the publication of the following English translation of notification no. 58/76-3-

2020/10gw/2014, Lucknow dated January 21. 2020 :
No. 58/76-3-2020/10gw/2014

Dated Lucknow, January 21, 2020

iN exercise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Ground Water
{Management and Regulation) Act, 2019 (U.P. Act no. 13 of 2019). the Governor is pleased to direct the
State Cround Water Management and Regulatory Authority to constitute the District Ground Water
Management Council for each district of the State consisting of the Chairperson and members in
accordance with the provisions of the said section.

Bv order,
ANURAG SRIVASTAVA,
Pramukh Sachiv.

flouwogoflo—Uoflo—575-3wda (fRo)-(1399)—2020-509 Ve (@Fex / ITHHE) |
flotHogotflo—Tolo—d Hio 7 TeA—(1400)-1000 AfRTII— (HER / ITHHE) |
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